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COUNCIL OF STATE. 
TWMloy, 26IA ~, 1939. 

The Council met in the Counoil Chamber at Vioerepl Lodge at IWt Pui 
TtIl of tile Oloak, the Honourable the Preaident in the Ohair. 

JlBMBBR SWORN: 
The Honourable Mr. Shavax Ardeshir Lal (Nominated O5oial). 

QUESTIONS AND ANSWERS. 

IlmUK OnIOBBS WHO HAVB SDVKD IN TB:B DUDOB DBPABTJIBK'l'. 

38. THB HONOURABLE PANDIT HIRDAY NATH KUNZRU: (II) HOlf 
many Indian officers have served as secretary, deputy seoretary and under 
aecretary in the Defence Department during the last five years and for how 
long 1 

(b) Is there any Indian serving as such in the Defenoe Department DOW' 

TIlE HONOURABLE MR. A. DEC. WILLIAMS: (II) One Indian officer h .. 
.erved as under secretary for about nine months. 

(b) None. 
TuE HONOURABLE PANDIT HIRDAY NATH KUNZRU: When did 

ibis Indian cease to be under secretary 1 
THE HONOURABLE MR. A. DEC. WILLIAMS: A few days ago. The 

offioer was reverted to his province at the request of the Provinoial Government. 
TuE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it intended 

to appoint another Inw.n officer in his place 1 
THE HONOURABLE Ma. A. DEC. WILLIAMS: A British officer has been 

at the moment appointed in his place. 
THE HONOURABLE MR. P. N. SAPRU: III the British officer going to be 

permanent or is it only a temporary arrangement T 
THE HONOURABLE MR. A. DEC. WILLIAMS: I cannot say whether it is 

a temporary or permanent arrangement. At the moment a British officer 
has been appointed. 

'TuE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Why was no 
Indian appointed. in place of this Indian officer who has reverted 1 

THE HONOURABLE Ma. A. DEC. WILLIAMS: Presumably, Sir, the 
9fticer app?inted wssthe best qualified officer available at the moment. 
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OOUNCIL OF STATE. [26TH SEPT. 1939. 

THE HONOURABLE PANDIT IDRDAY NATH KUNZRU: Are there not 
equally qualified Indian officers of the same standing available 1 

THE HONOURABLE ~~ LLQ¥P,;'1 ~e) they available 1 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Are they not 

available 1 If Governm~t waht 1IIt.~,~ AMuLt'\hey not be available 1 

THE HONOURABLE SIR ALAN LLOYD: One has just been called away. 

,ltl>'! 'llJda!BroNCM1AA:BldI' POnI'l',BIROAYtNATlI KUNZRU: ,A:re'thfJ~ not 
other Indian oftieelB of '&quat' 'qu~fioJ.ti~AvailAb~ !?The 'Hono\l:r6~le 
Kember ha.s not answered my. question. 

THE HONOURABLE THE PRESIDENT ~\ I il(j&nnot compel any Honourable 
Kember t~.,a~~ef a.~.q~estio;n. ",1/' ",,: ,:;, .• .• 1 .rt'1 

THE HONOURABLE PANDIT HIRDAYNATH KUNZRU: That is what 
I wanted to know",. I ' .,' :1 ~ .:- " t' ~,,~ • "" ~' 

TKE HONOU,RABLE THJil PRESIDENT: Will you please go on with the 
next'f q-fiestion., '" "", '.' ' ' , " .. ,', "" " , " " 

~A.TUS 'OF BEAD~ST~BS' OF INDIAN HIGH ScHOOLS MAINTAINED BY THE '",'" ' 'E. I. R.' ' , 
~" ' 

39. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) With 
reference to the answer given by Government to question No. 295 put by 
me on the 17th April, 1939, exclllding the KindergE\.rten section and classes I 

~ and II was the enrolment in the Oak Grove School and the Indian high 
achools maintained by the E.I.R. a.s follows on the 31st March, 1939 : 

Oak Grove School for European and Anglo-Indian boys' 319 

High School, Asansol 615 

High School, Jamalpur 321 

High School, Khagaul 401 

High School, Tundla 355 
(b) Did the Chief Commissioner for Railways say on the 23rd March, 

1939 during the debate on my Resolution asking for an increase in the recruit-
ment of Indians of pure descent to semor aubordinate servioea on the Railways 
that if the Indian schools were of the same size 88 the Oak Grove School their 
headmasters would belong to the superior service 1 If so, do Government 
in view of the above mentioned figures propose to make the headmasters of 
the Indian high schools gazetted officers and to place them on a footing of 
equality with the headmaster of the Oak Grove School , 

Tn HONOURABLE MR. J .. D. TYSON: (a) Yes, except a.s regards 
Jamalpur and Khagaul, the figures for which are 356 and 420, respectively. 

" (b) The &D8Wer tQ the first part is in the affirmative. .A8 il'egardJ the latter 
part the matter is under consideration., 



QUEST10Nft ,tum ~. 

~ .ur," RESJIlIi.IJAftON 11'O'a,.ANGto~ltmlIUi8 Dr U. .c"DIUIll OP:Il'ELE-
GBAPHISTS FROM 20 TO 40 PER CENT. ,";.'1',' 

,40. TJJE,HONOlQlllBLE' iAJrDlT' HlRJ)AY; NATH KlJNZRU,: (a) Has 
1ih& ~~~ior.Anal~)iw;liWQ.1J in~he, rTelegraphiBts' grade b~ lWsed from 
20 to 40 per cerit.1 If so, what will be the reservation for (~) . Hind~ 
(ii) MlJ8lims and other minorities in future 1 
, (b)Wbat are; tb,e' circtirtlst'ances ,!lucn necesSitated a chang~ in the old 
rules fr~ed ruidet'seCtion 242 of. the .• Qovernmefit of India Act, 1~, uhder 
which there was"a r&!6tvatioIiof5 per cent: !n the cleric"l grades and 20 per'c~trt~ 
in the Telegraphists' grfUie for Anglo-Indians 1 " ' ,,'" ' , 
v" (cY'Was the change niade in conseqnence r of any inqttirytriade 'by the 
Goverdrll-eht t>fIndi'8. into the 'opemtion ohhe1"ti1es referred to in (b) or lVasit 
tl\J~ to, q,irecti,ollS ~~ivediro~,th~ Seor,etaty of S~a.te f9r India 't, " " 
...... ,' Tn HoNQUaARLE'MIt.. E. CONRAN-SMITH: (/I) The resarv .. tion fo,r 
Anglo-Indians in the Telegraphists' c&dre in the Posts and Telegraphs Dep&Jit~ 
m~Ij.t, ~~s ll~en illcl'~ed !,rom 20pcr ,Geut. to ,~O per cent. The reservations 
for M~~m:~:,~Ild tnfotncr 'minority 'communities are 25, and 331 per cent:, 
~espec~ively'" :rhere is no reserva.tionfor Hindus but i,t'is open to them to 
compete for the lmreserved vacancies.' ' , ' 

(b) and (c). The old orders were not framed under section 242 of the 
,GovemmentofIndia Act, 1935, but in pursuance of the provisionsotthe Home 
Departnient Resolution No. F. 14/17-B/33"Ests., dated the 4th July, 19S1f. 
The justification for the change is explained in the Home Department ResoJU-
,tion No. 14/5/38-Ests. (A.), dated the 1st May, 1939 .. ' 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRl7: Would 1 be 
coqect in concluding from the Honourable .Membcr'8 answer that only about 
30 Per cent. of the posts in the Telegraphists' grade would be open to members 
of the majority community ? 

THE HONOURABLE MR. E. CONRAN-SMITH: I think the Honourable 
Member's arithmetic is correct, but I would draw his attention to what is 
stated in the Resolution of the Home Department, namely, that the increased 
reservation for Anglo-Indians would be so distributed among the circles ssto 
secure, after taking into account reservations for other minority communities, 
& reasonable number of vacanci6$ in each ciro1e fol' open oompetition. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: But the total 
percentage of such vacancies' would only be about 30 1 

11m HONOmu.BLE }lB. E. CONRAN-SMITH: As I have already 
observed, the HonoUl'able Member's arithmetio u I think correct, but he has to 
bear in mind the reason for this increase in reservation which is the past ass0-
ciation of the Anglo-Indian community with this particular cadre of the 
Department concerned. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Was any 
iRquiry made to find out whether the old rules were causing any hardship , 

Tn HONOURABLE MIt. E.CONRAN -SMITH : Yea, Sir. An inquiry w~ held. 
To HONOUBABLE PANDIT HIRDAY NATH KUNZRU: Has the result 

of 'that ,inquiry· beea . publiahed , 



!'lIB HOlfooaABU Ma. B. OONRAN~8MITH : No, Sir. It wu a ...... 
mental inquiry. 

TIlE HONOUllAIU.E PAlfDlT HlRDAY NATH K.UNZRU : Do GovemmeDt 
propose to publish it now in order to 14!1t the publio know the grounds on whiolt 
tIleyacted , 

To HONOURABLE MR. E. CONRAN-SMITH: No, Sir. I think it it 
1IJUl8Ce8lI&I'Y, because, as I have already explained, the Resolution of the Gov-
~ent of India gave a very full and fair account of the reasons which have 
.uated Government in making this increased reservation. 

THE HONOURABLE PANDIT IDRDAY NATH KUNZRU: Were any 
4ireotions reoeived from the Secretary of State for India on the subject , 

THE HONOUllABLB MR. E. CONRAN-SMITH No, Sir. But the 
approval of the Secretary of State was secured to the iMue of the new 
Older. 

To HONOURABLE PANDIT HIRDAY NATH KUNZRU: My questioJl 
was, " Was the inltiative in the matter offixing the present remuneration and 
the percentage taken by the Secretary of State or by the Government or 
India ~" 

THB HONOUB.A.BLE MR. E. CONRAN-SMITH: I have already answered 
that question, Sir. It was not done under direction from the Secretary of 
State, but his approval was taken to the new order. 

P'IXATION OF THE MINIMUM: REMUNERATION FOR ANGLO-INDIANS IN THE 
RAILWAYS AT &s. 65 PER MEN8EM. 

41. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) Baa 
the minimum remuneration of Anglo-Indians in the Railways been fixed at 
&S. 55 a month in view of their liability to service in the Indian Auxiliary 
Force! 

(b) Is there any other Department in which the liability of an employee 
to military service is taken into account in fixing his remuneration 1 

(c) Will Government in future be under an obligation to maintain the 
minimum remuneration now granted to Anglo-Indians whatever the condition 
of the railway finances may be and however drastically the scales oC salary 
applicable to employees of other classes may be revised 1 

(d) Will the minimum pay for a.ll employees in the Telegraphists' grade 
whether Anglo-Indians or Indians be the same 1 If 80, do Government 
propose to follow the same principle in the case of railway employees 1 

(e) Was the minimum remuneration of &S. 55 a. month fixed by Govern-
ment on their own initiative or in obedience to orders received from the 
Secretary of State for India 1 

THE HONOURABLE MR. E. CONRAN-SMITH: (a) Yes. 
(b) Yes. 
(c) All scales of remuneration are liable to I8vi&ion if ciroutilItanoeealter 



.. 
(CI)fke&D8Wt1l' totta. fii8epan is in the..am..me aDd t;o*Mi8COMiD the 

MPlin. 
(e) By the Government of India, with the approval of the 8eoretuy ofBta ... 
Tn HO.OUBABLB P.umIT mRDAY NATH KUNZRU: With regari 

to the HOl101lJ'&ble Member'8 answer to part (6), may I know what are the other 
..... ta in which the liability of an employee to military aervice is tak. 
Wio account in bing his remuneration ! . 

Tn HONOUIWII& lb. E. OONRAN-SMITH: Yes, there are ~ 
ti'I'iIiu employees under the control of the Defence Department who have • 
l.biIity to eenioe in the field and their rates of pay have been fixed taking tit 
lMility iUo AOOOunt. The employees are thOle in the Military Accountl 
:o.,..rtm.t and in the Indian Wing of the . Royal Indian Army Service Corpt. 

'. To HOlfOOlWlL8 P.&ImIT HIRDAY NATH KUNZRU: Is this liabilit, 
. tIba into acooa.nt in any CiVil Department of the Government of India , 

To HONOUUBLK lb. R. CONRAN.sMITH: Not that I am aware of, 
TIlB HONOUIWILB Ma. HOSSAIN IIIAM: Not even in the PostAl u4 

T"'phs Department, Sir , 
Tn HmroUBABLB Ma. E. CONRAN-SMITH: That is all clearly ltatei 

ia the Resolution of the Government of India. 
'hB HONOUIWILB P.umIT HIRDAY NATH KUNZRU: But i. i' 

taken into account in connection with any other community, .y, with Ie'" 
to Indians who are members of the Indian Territorial Force , 

TIl_ HONOUaA.BLB AlB. E. CONRAN-SMlTH: Not that I am aware of, 
lir. 

TaB HONOUJW5LB PANDIT mRDAY NATH KUlfZRU: Why shou14 
there be thi8 differentiation between employees of one community and 01 
.other' 

TaB HONOUlU.BLE MB. E. CONRAN-S.MITH: I don't quite understand. 
the Honourable Member'8 point. T have explained that there is no di1Ieren. 
tiation. In the case of civilian employees in other branches of a Govern-
JDent Department who have a liability for service in the field, their rates of par 
"ve been fixed taking this fact into account. The principle applies both to the 
per80ns I have referred to and to Anglo·lndians in the Railway Department. 

TaE HONOmu.B~ PANDIT HIRDAY NATH KUNZRU : Does noi 
ttiflerentiation arise because the Indian members of the I.T.F. employed 
ita any department are not entitled to receive higher remuneration , 

THE HONOUlWlLE M:a. E. CONRAN-SMITH: That seems to be a m&tter 
ef opinion. 

TaB HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is that 80 , 
Will the Honourable 'Member tell me why the principle of equality of II&Y for 
persona doing the same work which has been observed in the case of the Tele-
paph Department been diecarded in the Railway Depa.rtment 1 

hE HONOUlWlLE MB. E. CONRAN-SMITH: The Honourable Member 
will find a full and very lucid ezplanation of that in the Resolution to wild 
1 Jaaw NferNd., which I prelUlDe he baa peruaed. 



tJ2 COUNCILOP STATE. [26TH SEPT. 1939.-- 1
THE HONOURABL;EPANDIT HIRDAY NATH KUNZRU: May I say

that I have read that Resolution more than once and I have put this question
to the Honourable Member because I have been unable to get the information
I want from it myself.

THE HONOURABLE MR. E. CONRAN-SMITH : Well, Sir, I regret
I cannot give any more information than is contained in that Resolution.
It is stated therein that in adopting this course the Government of India have
been influenced mainly by a desire to avoid a discrimination which is not based
on any differential obligation but they have also taken into account the fact
that the number of men affected in the telegraph cadre is comparatively small
and the fact that the scales of pay of this cadre were subjected to particularly
heavy reductions. That seems to be an adequate explanation.

THE HONOURABLEPANDIT HIRDAY NATH KUNZRU: But is it not a
fact that there was a .heavy reduction in the scales of pay of the subordinate
railway employees also?

THE HOl'OURABLE l\IR. E. CONRAN-Sl\IITH: I understand it. was not
80 heavy as in the case of the telegraphists.

THE HONOURABLERA! BAHADUR LALA RAM SARAN DAS: In case
Indians offer themselves for service in the Army in the same manner as the
Anglo-Indialls do. will they get the same allowance?

THE HO~OURABLE MR. E. CONRAN-SMITH: I must ask for notice
of that question. Sir.

JUGRT OF REPLY IN MOTIONS FaH ADJOURNMENT.
THE HONOURARLF. THE PRESIDENT: Honourable Members, before

we proceed with today's work, I wish to bring one matter to your notice. The
other day. when Pandit Kunzru brought his Motion for Adjournment on the
unsatisfactorv nature of the announcement made in connection with the Chat-
field Committee, he came to me and asked me whether he had the right of reply.
I recalled a previous ruling of mine in 1934 which I remember to have given
when Mr. Hossain Imam moved a Motion for Adjournment and I requested
the Honourable Pandit Kunzru not to make a reply. Since lie has asked me
to make a statement I have promised him that 1 shall consider the whole
question at a later stage. I am very :o:orry I have no time this session to go
into the question. We have followed for many years a decision given by that
distinguished President of this Council, Sir Alexander Muddiman, in 1925,
but I wish to reconsider the whole question again, and I shall consider it at
length at the next Delhi session.

TH.]>;HONOURABLEPANDIT HIHDAY NATH KUNZRU: Will you permit
me, Sir, to supplement your statement by informing you that you allowed me
to reply in connection with my Adjournment Motion regarding the reorganiza-
tion of the Indian Medical Service in 1937.

THE HONOURABLETHE PRESIDENT: I do not remember that. Yo,
did not bring it to my notice.

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Yes, Sir,
I mentioned it to you.
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RESOLUTION RE PROTECTION TO THE STARCH INDUSTRY.

THEHONOURABLEMR.V. V. KALlKAR (Central Provinces: General):
Sir. the Resolution that stands in my name runs thus:

" Tha.t thi8 Council recommends to the Governor General in Council to take m~
to protect the Indian starch industry from uneconomic foreign competition."

The issue involved in this Resolution seems to me, Sir, a non-controversial
and innocent one. The Indian starch industry has applied to the Government
of India for protection against the uneconomic and heavy competition by the
foreign manufacturers. Before I proceed, Sir, I propose to give a short
history of the starch manufacture in India and will try to make out a case how
far the grievances of the industry are reasonable for asking protection from the
Government. Commercial starch is produced from maize and also from rice,
potatoes and wheat. This starch is used in several industries, it is used in the
textile industries, it is used in the soap industries, and in the paper industries.
It is used as an adhesive in the biscuit industry. So, I may say that it is practi-
cally used in all essential industries and therefore the starch industry can be
called a subsidiary industry or the basic industry because its produce is used aB
the raw material of numerous other industries. We have got in India about
four factories and one factory in Rangoon. One big factory is under con-
struction at Ahmedabad. The total amount of production of these factories
la about 10,000 tons of starch which amount to about 20 per cent. of the aggre-
gate Indian consumption. I understand that we import about 45,000 tons of
starch for which we have to pay about Rs. 50 lakhs. Before these factories
were started, the foreign manufacturers used to charge very heavy prices for
their produce. After the start of the factories in India, they reduced the price
of starch from Hs. 10-1-0 per r-wt. to Hs. G-12-0 per cwt. 'I'hev reduced this
price deliberately with a view I may say to kill the starch industry in India !IQ

that this industrv may be ousted from the field and the foreign manufacturer
may be able to get.into the field and then fixhis monopolyprice. This cut-throat
competition had very adverse effects on the indigenous industry, though the
indigenous industry tried its level best by using economicmethods to cut down
their expenditure and to produce the manufacture at a competitive price soas
to compete fairly with the foreign produce. The effect of it has been that some
of the factories have to curtail their production by working shorter hours. I
understand that. one factory had to produce only converted starch while other
factories have been working for four days out of six. The foreign manufac-
turers have adopted these methods in selling the manufactured starch at a
lower price to gain a good market in India as well as to oust the Indian industry
from the field. The Indian industry demands the imposition of an anti-
dumping duty of Rs. 2 per cwt. on imported starch over and above the ail
valorem duty of 15 per cent. They think that if this duty is imposed,
they will be able to manufacture starch and will be able to run their factories
economically and compete with the foreign manufacturer.

Sir, in order to obtain protection, we must see how far the industry which
desires protection can satisfy the three conditions laid down by the Fiscal
Commission. The first is that there must be abundant supply of raw material,

( 233 )
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- ,.. .......... 
(IIi. ,Y. Y ...... ] 
-~t labour and a large home market. The ..... is that the industry 
....... IGCh • e&mlot develop in ita infancy witMat protec ••. and it DOt 
likely to develop rapidly .. is desirable in the intereeta of the country. The 
....,. is thM the iDdutry mOlt be aucb .. will eventually face the wrorW com-
petitioIl within.1Iton period, if protection is giv-. BU. 10 f.r _ iWtf materiIIl 
is ~. the 6gurea I have got from non-08iciallOuroeI ahow clearly tha~ 
WI'lAve aD abundant iupply of raw material. i .•.• maiae. which we require for 
.. "mmar.ctun of starch. In the United ~~ •. Bihar, and lOme otlaer 
,....mo.. maize·iI IfOwn in two II8UODa. The total acreage of land 1IIlCler 
___ for maize is, I am told. about 6·6 million acree, which produce 
...t1 two million toDa of mai&e. '!e require about 100,000 tons of maiM tct 
__ our eDtiIe clemuul for the manufacture of atan:h.Oar uporte of mai» 
~ YWf inaipi6cant. The average UlIlUal export comes to about 8,400 ~ ...,-aot even 1 per cent. of our total production-and the rest • uaed fot' 
.... conaUmption. Most of the produce is utilized .. a food mop for the poor 
....t fodder for animala. There are two kinds of bye-product erope.· One· is 
.... eKe and the other is maize oil. Maize cake is UII8Ci ... fodder for animak 
_ maize oil is ued for certain industrial procesees. Thus, nearly 85 per cent, 
ef our total maize production is grown in the provinces where the factories an 
located. We have got a large home market, because we find that the deman4 
tor starch is increuing gradually. In 1933-3., we imported about 5,55,~ 
ewte. of starch which cost us about Ra. 331akhs, while in 1937-88 we imported 
8.'U,762 ewta. which cost us about B.s. 55·51akhs. Moreover, India has got the 
bud-loom industry-cottage industries and infant industries. The starch which. 
we require is not the starch which we get from the manufacturing factories but 
• ende IOrt of starch which we call mn,i. So, that starch is not as good &8 tht 
~ufactured starch. If' we are able to set up factories, we will be able to 
!RJPPly that BOrt of starch which is necessary and which will replace the crude 
.tarch now used in the hand-loom industry. As regards sufficient suppl, 
of labour, the House mows that people from many villages flock to the citi81 
to get employment in mills and other factories. India being an agricultural 
OOIlI1try, and the majority of the population being dependent on it, many of 
the poor people do not find employment in villages and therefore they migrate 
to cities to find further employment there. Another point about the startiq 
(,){ these factories is the getting of cheap power. If these are started in citiea. 
there will be no difficulty about generating electricity. With the advent of 
I'e8pOnBible Government in the provinces, I am sure that if you start new fac-
tories, you will be able to get electricity at a cheap rate on the recommendation 
of the Provincial Governments. So, when we find that the starch industry it 
.not able to maintain itself as against foreign competition, it is the duty of the 
State to give BOme protection to this nascent industry in order that it may be 
~1»le to maintain its own against foreign competition. There art signs of dumpr 
iDs by foreign manufacturers in India. The figures that I have got from un-
08icial SOurceB show that a large amount of starch is being dumped in India 
at a very, very low price. I undemtand that the present selling price, which 

11 .. •. . is Ra. 6-12-0 per ewt. does not cover even the coat of prod ... 
tion, the coat of transport, the commi.joDa and. other ... 

,.... iDcuned br • foreip manufactaftn in prod .. aDd ....,tin •. t.biI 
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~ tofactia. "Tbe,mee"Of.ooty __ ...... ,'~·ee' iM'-fIr,! ..... 
.... oh .... aDd adler ~ aDd acluding the ad WIlontm duty, CIOII* t6 
........ 5-13-0. Now, I lDldentand ~hat the present selling price of maize ia 
... beip market • Ra. 2·12-0 per cwt. and .. two cwta. of maize .,. 
.,..mcI to manafaotaze OM cwt. of Itatoh, it com. to aboutRa. ~-12-O oaly. 
1Ieaee if the ~ip manufacturers have to leU the atarch in this country they 
__ madergo • vwy heavy 1011. Their cmIy intention in doing this is that til" 
......wI '"' able to leU their produet 10 that our iDdutry ahould not Sourish or 
... able to oompete with them, and then after outing our indaatry they wcniI4 
... aWe .. fix • monopoly price, very much higher tlaao it it DOW. 

1'JnI RolfOuaur.. ... ROMAIN IILUI : Which oounky is dumpiDg ia-.. , 
Tn RoXOUUBLB Ka. V. V. IULlKAR: .y information is that it it-

4ennaay . and tile United States. 
Tn HOJfOOBABL. Kmrwo SIR JAGDISH PRASAD (Education, Heal" 

-' Landa Member): Not Germany DOW. 

Tn HONOURABLB Ma. V. V. KALIKAR: Whe I tabled this Reeoba-
tiOD the war ... not on, and now I think if we cannot get any JDanufactUlll' 
fmm Germany we IIhall be able to help our industry if the Government comes·~ 
... gives protection against America. 

Now, Sir, I shall submit the figures that I have got about the productioa 
fQ8t of Indian starch. The present price of maize in India is Rs. 3-2-0 per cwt.. 
10 far manufacturing one cwt. of starch we require maize worth Rs. 64-0. 
!'hen the average cost of manufacture of starch comes to about Rs. 2 per cwt.,. 
_ about Re. 1 for depreciation, commission and other factory expell88lL 
., the total comes to Rs. 9-4-0 per cwt. On the bye·producta the industry 
pta. about 12 annas per cwt. Hence the reasonable selling price should be a'-
Ieut Re. 8-8-0 per cwt., whereas they have to sell it at Rs. 6-12-0, which meaDll • 
_ of B.a. 1-12-0 per cwt. and if an anti·dumping duty of that amount were po," 
en they would be just able to make both ends meet. My point is, if we W&D~ 
this industry to flourish and if the figures that I have got are correct, then 1 
IDbmit that the industry has got a very good case for assistance from the-
Government. I am more afraid of my Honourable friend on the left. 
Mr. H088ain Imam, because he is always against protection to any indUlltry. But 
I want to assure him that if he supports me in this demand all the agricul~ 
will be able to get a reasonable price for their agricultural producta and we shall 
be able to meet their reasonable grievance. They have rightly been complain-
ing that they have not for the last seven er.eight years been able to get good 
prices for their producta. I believe the indUlltry has got a good case, because 
I have no reason to doubt the correctness of the figures which I have given. 
This is a very non-controversial Resolution and in the interests of the' 
I8riculturists and in the interesta of the starch indUlltry I hope the whole Honae 
will unanimously support my demand. I therefore move the Resolution for the· 
ecoeptanoe of the Houae. 

TIl. HOJJoUBABLJ: RAJ BAJIADUB LALA RAM SARAN DAB (Punjab:. 
h_)[lJbammeda.n): Sir, I rise to support the ReIIolutioD The Honourabl • 
.. Luder of tile Roue· observed that in view 01.". the qllestioD of Germaa 
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competition does not now arise. That may be so for the time being but we are
out to make India self-contained, I know that in the Punjab, the province
from which I come, there are two starch factories, one situated at Batala in the
Gurdaspur district. and another at Jagadhri in the Ambala district. I find that
their product. has a good demand if the price be good, and I also find that due
to the dumping of starch from other countries those factories are not doing so
well as they ought to. There are two kinds of starch which are used in the
textile mills, one is wheat starch and the other maize starch. This proposi-
tion does not necessitate any great reasoning because it is evident. Even when
the prices of maize and wheat are low it, is neither paying to the agriculturist
nor to the manufacturer. The manufacturer naturallv will pay a bigger
price for his produce ill case he can get a bigger price for his product. But
because he cannot get a good price. 1 il(, result is that tlw zemindar suffers,
and India is not heiug made self-contained. If protection is granted now when
dumping from foreign countries is :It 1 st-mdstill. it. would help to establish the
starch industry.

'With the~e words. Sir, [ commend the Resolution to the favourable con-
sideration of the HouRe.

*THE Hoxotmxnr.n Mu. HOSSAI:t\ fMAM (Bihar and Urissa : Muham-
madan): Mr. Presideut, it i;; difficult, to live up to reputation and] freely
admit that when I came to this HOU8l' I had lwery intention of supporting the
Resolution which ::\Tr. Kalikar harl moved, because J make exceptioll in the
case of (:gricultllTnl goods. Protection which would give a higher price to
agricultural producc nlwnvs had tll,'·ntpport. I ai:;o admit that I had not
studied the question of the origin of the country from which dumping started,
I was under the impression t1lat cllimping is the monopoly of Japan and in
that view I was prepared to support full,' and whole-heartedly, but now the
case has been materially altered. The Honourable Member had a very good
case and at the time when he gave notice of his Resolution it was a subject on
which it would have been difficult to have any difference of opinion. But we
live in a world. in which changes couie with electrical rapidity. Circumstances
change so materiallv that .'·Oll cannot justify the flame thing one week after
you have made the enunciation. "Te h.id two competitors, first Germany,
which is now out of the market; there can be no dumping from that source.
The second was the United States of America. The House I think knows well
how tlri= war has affected the exchange. There has been already a difference of
about f.: or () 1)(:].' ccnt.i--doprooiation of that a rnount-e-in the exchange value of
rupee in terms of dollar. Dollar prices lwing what they are, Indian prices are
bound to rise up. So you are secure from the possibility of competition from
there too. Added to that is the fact that the United States of America is not 1\

country which indulges in dumping per se. You might have a sort of dumping
due to the fact that there is a certain measure of Government help to indus-
tries which reduces the cost of manufacture. There are subsidies to the carriers;
there is no direct dumping in the sense in which dumping is used. Nevertheless
I cannot say that these conditions are so reassuring that we can give up th8
matter and brush it aside. It does require anxious consideration of Govern-
ment. We must also consider the effect of protection on the industries whiek

*Not corrected by the Honourable Member.
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utilize the particular article as one of their materials. The textile industry
has many competitions to face and if the cost of one of the raw materials which
is required for that industry is increased, it would follow that the textile indust-
ry will also require a higher protection than you are giving it now if they have
ha sed their calculation on the prier; of starch at, Rs. 6-12-0 per cwt. I would
therefore request the Government to keep this matter in view and if the prices
are uneconomic to come forward and refer the matter to a Tariff Board and in
r he meanr ime 1 would request my Honourable friend lVll'. Kalikar to trust
liOV(>fllllH'ut for six mouths more and see what happens ill the next session.

THE HmiOPRABLE SIR ALAN LLOYD (Commerce Secretary); Th4j
Honourable Mover of this Resolution twice expressed the opinion that it
would be regarded as uon-controve rsia l. 1£ it is impossible for us to accept that
description of the Resolution, it is, I fall afraid. the Honourable Member's own
fault. [WCIlUS\' of the \\':1\' in which he has worded it. Had the Resolution
merely asked Government to give consideration to the question of extending
protection to the Indian starch industry, it. would have been very simple for me
ro answer. c , Yes, we have that matter under consideration alreadv", but for
the moment we think-practically on the lines of what my Hono~rable friend
from Bihar said-we think that We ought, to suspend judgment for a few months
in order to see what is happening as a result of the war, which affects one at
least. of the principal sources of supply of imported starch.

THE HONUURAHLI': Rq B.\HAUUR LALA RAM ~ARAK DAS: We have
the experience of the I<·;:t war.

TilE HO!>OURABLE tu: A1AN lLOYV; If 1 lllil',ht venture to sny so,
r1JC Honoura ble t Le Li-ader of the Opposition will find ill the last war the prices
of all imported conuuoditcs tended to ~o up.

But 1 he Honour.i ble ~lover of HlC Resolution did not confine himself to
asking the Government to consider the question of extending protection to the

i Indian starch industrv. The Resolution as worded includes a finding of fact.
-; that there is uneconomic foreign compet ition. Now, Rir, we cannot, accept

It Rrsolut ion which includes a fimlill,!!' of fact unless we are certain that the
finding of facr is quite justified, Thl' cffecr of that finding of fact is quite obvious;
the Honoura hle l\Ieml)('r's interpretation of the word uneconomic is practically
equivalent [0 what is among ('i'OIlOlllisti' described DS predatory competition
designed to crush a «oiupctit.ivc iudustrv, or to use an alternative expression,
that" dumping ,. is being resorted to in the cause of this predatory competi-
tion. ~O\\'. Sir, t.his matter first came up a few months ago and I think it will
be quite clear that the Government were bound in a. ease of this sort to make
extensive enquiries to know what the justification for that allegation of fact was.
We have been pursuing those inquiries and 1 thought--as I was concerned with
the matt€r-- ..that one of the most important things to do was to study the course
of prices in other parts of the world and in particular in London which may be

~ regarded, ordinarily speaking, as giving a fair indication of the general trend of
world prices, apart from any local activities. I find, having obtained with
some difficulty the information that I wanted as regards the course of London
prices, that there has been a consistent tendency for the prices in India of
imported. starch to vary with the world price, as represented by the London
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..,..tionl. and couiItenfly Uo, with very few exceptionl the Indian pria. 

... Men in the level of 10 per cent. above the London price. These I'8II8&lChee 
lave also brought to my notice two very interesting facts. The first i. 
... The only concern working in India which haa applied for prot.ltion ie' 
.. the Punjab and therefore I will tab Lahore prioea of maize. In the tint 
Wof 1939 the Lahore price of maize averaged 10 per cent. more than the 
..... in 19:18. But the London price of imported maize a"",raged IS per 
_to leu than in 1'38. That is a very ligni6cant fact. It ahow that the 
piee of the raw mMerial ill India has bee. moving in • CODtrary direction to 
.. price elaewben. 1(ow, in the IoDg :nul that IOrt of tlain« i. Iibly tie ..... 
itBeIf out but in the short :nul it is quite ~ble that it should JO OD Cw ..... 
..... tba becaWle ... toM Honourable Member remarked, there is practiaaDy ... 
aport t.nde and., I may add. DO import trade in maiae. Bat the fact that I .'Ie mentioned is in italf • very good explanation of the fact that in the 6nt 
UIf of 1939 it ".. particularly difficult to compete with fOleign coantrieli 
heca1lle of the trend of the 008t of the raw material, without lubstultiatinc 
.yallegatien against foreigners of deliberate prioe-cutting. 

Then ano~ very important· fact that I noticed was that the' margie 
Mtween the London price of maize and the wndon price of staroh when at it. 
JUghest wu hardly more than half the margin which iB claimed by the Punja-b 
CGDcem to which I have referMd as neceMary to exilt in the case of an Indian 
factory, in order to secure profitable working. Well, I hope that that does not 
mean that the claims of this particular concern have been put on an exaggerated 
buia. But, if it does Bot Il¥&D that, the explanation must be that there i.a 
lOme natural disadvantage which the industry is India Buffers from. It may 
be that their methods are 18118 efficient in making the best use of the raw material; 
another poesibility that has occurred to me is that they have much more diffi· 
eulty in disposing of their bye-produeta than is the cue in countries like the 
United States and Germany where the breeding of pigs for bacon and ham i. 
most important. Here I am a£raid the breeding of piga is left to the Sudraa 
and I am afraid these pigs never see one mouthful of maize caire. I am n~ . 
• ying that this is a reason why the starch industry cannot flourish in India. 
I am only saying that there are factors disclosed by the statistics which I have 
studied which throw Bome doubt on the bare assertion which my Honourabt. 
friend opposite has unhesitatingly repeated that there is deliberate cut-throat 
eompetition and that the prices charged for the foreign produce are uneconomic-
al I must reserve judgment upon that point and I think anyone who has had 
the opportunities that I have had of studying the 6gures which I have obtained 
from other countries will find it necessary t.o reserve judgment on that point. 
Well then, Sir, that brings us to the position to which we were already inclined 
before these statistical inquiries were completed, namely, that this application 
ahould be treated not as an application for the introduction of what would be 
an entire novelty in our legislation but an application for protection in the 
cmiinary way. On that point, Sir, I am not going to commit myself to any 
hding because all that the 'executive has to do is to satisfy itself that there is • 
,n..o, j* cue and that it is a matter which can suitably be referred to the 'I'ari' 
hrd; and 10 JODg .. we haft Dot clecidecl not to refer i~ to the 'luif Board ~ 



· '. -would be presumptuous for me to decide what the Tarift &.ad. might bew 
to say. I would only just remind Honourable Members that theze are two 
factors which I think justify us in deferring for some time a decision upon the 
question as to whether the matter should or should not be referred to die Tarift 
Board. The most important factor is one which has aheady been mentioned, 
that the whole economy of this kind of indtJ8try has been altered by the war. 
One of the principal sources of supply to India is out of it ; the other, as my 
Honourable friend from Bihar has so clearly pointed out, has had its prices, 
in terms of Indian money, automatically raised owing to exchange fiuctuationa. 
The other point, as has again been mentioned by my Honourable friend from 
Bihar, is that this is a matter in which we must really be cautious because 
atarch is an important mill-store for industries that are already themaelV81 
protected. The most important of them is the cotton textile industry and that 
is an industry which is itself compJaining that it is in difficulties and we have 110 
think twice at 18&8t before increasing these difficulties. In this connection I 
ahould like to remind the House that the Tariff Boazd in 1927 actually recom-
mended that the then existing revenue duty on starch should be removed and 
atarch placed on the free list for the benefit of the textile industry. That waa 
given effect to. In 1932 the Tariff Board considered the case of starch again 
on certain representations and their recommendation then was that a revenue 
duty of 15 per c,ent. should be imposed on starch, not for the purpose of pro-
tecting the starch industry in the ordinary sense but 88 a countervailing duty 
or tariff-equalizing duty to set off the duty which had been imposed on wheat 
with the result that wheat used in any factory would have the price raised by 
the amount of that duty, whether directly or indirectly. It is the case now that 
I have not yet had any representation from any concern using or intending to 
use wheat to make starch. .Maize is the most natural raw material for the 
purpose. There is no import duty on maize and one might say that logically 
starch ought to go back to the free list instead of having the duty enhanced. 
That just shows that the effect of the duty on starch upon the position of the 
t.extile industry is one which will have to be most seriously watched. Not-
withstandillg, as I have said, if we are allowed to abstain from accepting alle-
gations of predatory competitions which we do not think are substantiated and 
if we are allowed to confine our attention to the ordinary principles governin~ 
applications for protection. the matter is receiving our attention and will, &B 
Mon as Wf\ F!f'\e daylight a little in the present chaotic condition of the world, 
()()ntinue to receive our attention. That is as far as I am able to go in accepting 
the Honourable Member's Resolution. As it is, I am afraid that for the reasons 
that ] have given I shall have to oppose it. 

THE HONOURABLE MR. V. V. KALlKAR: The wheels of the Government 
maolrinery, Sir, are always very slow in moving. My Honourable friend 
lIr. Hossain Imam has asked me to trust the Gowrnment in this matter and 
I have no hesitation in trusting the Go'Yernment but, &8 I say, I wish that 
the Government should take early steps in this matter and should examine the 
question seriowdy and help the nascent indutry if the industry feel that it 
has not breathing space and Will be exterminated in a very short time on 
account ·of this competition. My Honourable friend Sir Alan Lloyd said that 
I had 'made 08rtain remarb &Bdhad taken it far granted that there fts 
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~no:mit;'i'orejgri competition. .. Well, I. stated ~fore in' ri\Y ~~nibg speech 
!iat.~be fomign'lnanmacturers used to sell starch' 'i'6tRs. IQ and Odd annas 
before the fa.Ctori~ were started inIndia. . .. ,. I 

'tIlE BONOUlU.~E, SIR ALAN LJ,.OYD: What Wastb~-f~reign price 
of maize thep 1 

' .. THE HONOURABLE 11R. V. V. KALIKAR:AccoMing'to my figures 
it,was Rs. 2-1~O per·ewt. 

THE 1I0No~~~E SlJi\. ~ LLQYD: Wrong. 
Tn Ho*-oU'lU.BLE MR. V~V. KALIKAR: If they have cut down ·the 

price and if'they haVe fixed it at Re. 6-1~O, as a layntan I am entitled to sn1 
that it is unecondrruc oompetition-mtt-thToat competition. "However, Sir, 
they say that they have the matter· under consideration,' and I Know 
-that there'i6 one weak point in my case, and that is, that the matter has to 
be referred to the Tatiff Board for inquiry and it has not been referred now. 
I therefore wish to'Wi~hdraw my Resolution and request Government to take 
serious steps in the m&tter flO that the industry may not die on account ofthe 
foreign competition: 

The Resolution was, by leave of the Council, withdrawn. 

RESOLUTION BE IMPROVEMENT IN LIVING AND WORKING 
CONDITIONS OF INDIAN SEAMEN ASHORE AND AFLOAT. 
THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: 

Non~Muhammadan) : . Sir, I beg to move the following Resolution, namely: 
.. That this Council recommends to the Governor General in Council to institute III 

inquiry with a view to bringing about an improvement in the conditions under which 
Indian aeamen both on ateamel'll and in ports have to live and work." 

Sir, India is one of the principal maritime countries of the world. Accord-
ing to the figures available, the number of seamen working on ships in 1936 
was 59,000 in India, 152,793 in Great Britain, 94,400 in the U.S.A., and 
71,526 in Japan. Therefore, we are the fourth maritime country so far as the 
number of seamen employed is concerned. The number of seamen is also on 
the increase as the figures that I give below will indicate. I have taken theee 
figures from the Statistical Abstract for British India. In 1927-28, the number 
of seamen employed was 19,501; in 1931-32, the figure had risen to 54,403 
and in 1935 the figure had risen to 59,000. These figures give only the average 
number of seamen working on ships at any time of the year and not the total 
number of those who sign on during the course of the year, because many of 
the seamen who sign on are employed only for varying periods of less than one 
year. During the years 1926-27 and 1928-29 for which figures are available, the 
average number of seamen engaged in Calcutta. was 58,300 and in Bombay, 
34:,600, making a total of 93,000 altogether. The total number of unemployed 
l88JDen was 113,000 in July, 1931. Takingboth unemployed and employed 
seamen in the three principal porte ofCaloutta, Bombay and Karachi, the total 



nmnber of seamen is 235,000. 1 am assuming that unemPlo~'~eil ~in 
mpo):'ts fQr, t~ gr~ter,p~rt of the year a.nd even though ·1;hef.~maill f<apl:~ 
longed periods unemployed, they do not give .up their oharacter ofs~ 
So far as the ships are concerned, the position would seem to be this. In 
It:rge ships thec~w ~orks in three grouPs .. Yo~ 4ave the deck crew, the 
~ginlnoom crew and the s~Joon crew: The '6rst two, 't.e., those who w6tk 
on the deck and in the engine rooIn, work UnuerserartgB responsibie to t;h~ 
OWef Otlieer an'd the Chief Engineer,' and the saloon crew works' under a butler 
responsible tc;J i;be Bursar or the' Chief' Steward. ' 'The question of recruitment 
<of 8eamen first 'Clime before the Indian Legislature and the GovernmentOf' 
India in 1921. Tb,ere wa:s it Draft Convention adopted by th~ International 
Labourorg'aniza:tron in 1920, and the,question~n 1921 bef.~e the Legisla,tw:e 
'waS whether that Draft Convention should or should not be ratified. TJi'e 
Legislature took the line that ratification was not ~a:cti~ble but tha.t there 
'ought ~d be' an examination of the methods 01 recrUitment and, if possible, 
tg new system should he introduced,. After ~hat Resolution was adop~d by 
"the Legislature, a Committee was appointed;' (;alleci the Seamen's Recruitment 
Committee, and it was presided over by our very distinguished friend the H~>now­
'able Sir Andrew Clow, wh6nl we are so glad to see here in this House today. 
The Committ.ee went thoroughly into the question and found that, in Bombay, 
teOrWtment was conducted through a single finn· of licensed brokers, and 
that in Ca.lcutta the principal company used to recruit through special servants 
of its .own,and that other companies used to utilize the services of one of the 
local licensed brokers. Seraf/{/s and butlers, they found, used to be selected 
by officers. They were mainly responsiblE: for selecting the crew. The 
Committee found that this system led to grave abuses. They found that 
the appointment of the crew through serangs and butlers led to gmve abuses 
and· they suggested a new system which did not involve the employment of 
intermediaries. They suggested the establishment of employment bureau 
under officers with practical experience. Then they suggested that as regards 
leading ratings, serang,and butlers, shipping companies should be allowed 
to nominate anyone who had been discharged from a ship of the same line 
not more than three months before. In case of failure to do so the selection 
was to, be made from the top of the roster maintained by the Bureau for that 
time. The object was to encourage lines to give men as far as possible conti-
nuity of employment and to ensure that each man shall have his claims 
regularly considered. In Bombay they found that the crew, especially the 
deck crew, were attached closely to particular lemf/{/S who came from the 
same or neighbouring villages. They recommended interference with the 
serartg" power of nomination only in the ca.se of a particular type of crew. 
In Calcutta they found no attachment between the sera", and the crew and 
they recommended a system whereby seamen would be taken by roster from 
& register maiJ;ltained for the line concerned and from a general register. Ship-
owners were to be ·free to take men who had been discharged from ships of the 
8&lD.e line not a month before. The Committee also recommended that 
bribery whether direct or indirect to obtain employment as seamen should be 
8evel.'ely put dowu. Bribery was the chief evil and elimination of bribery 
was the maW. object of the Committee, and they found that it,,88 more rafu-
pant ill Calc1ltta than in BOmbay. Diffictt1ties in preparing a register were 



(ierII tmrr. 1_ 
(lIr. P. N. Sapru.] 

found to be gzMt and it was not found poeaible to lelltriot the power of the 
.,.,.., over the selection of his orew. 

Then we come to 1924, and in that year the Government of India appomt. 
«l an of6.oer of the mercantile marine as Shipping Master to reorganias U. 
lhipping office in Calcutta. The Government of India further instructed him 
to examine the establishment of a recruitment bmeau. A similar officer 
was also appointed at Bombay. From 1924, we come to 1929. and in thU 
year the Government passed certain orders on these seamen's recruiw., 
oommittees. Leading ratings, that is aera. and butler" were to be recraitr 
«l direct by shipowners or through the shipping office. No broker was to be 
appointed in selecting these men and companies were to give preference to 
men who had been long out of employment. Recruitment was to be made 
through the shipping office when shipowners or their agents were unable to 
make the arrangements necessary for them. A register of Berangs and butler. 
was to be maintained, shipowners and their agents or the ship's offiCCD-
were to select their men at an open muster. The 8erafI(J& and butler, pr0-
duced candidates in numbers and the marine superintendent and the ship's 
officers selected the crew from t.he men produced. 

Now, Sir, the position now is that while licensed brokers and other inter-
mediaries have not been abolished, they have no longer any voice in the 
.election of the higher ratings except where vacancies occur immediately 
prior to II. vessel's departure. In Calcutta the greatest improvement has been 
in connection with the system of advances. While the present system is an 
improvement over the past, the Royal Commission on Labour which investi-
Bated this question in the course of its investigations regarding labour questions 
doubt whether it would remove one of the basic causes of bribery, namely, 
unemployment. The Royal Commission says one of the basic caUBe8 of 
bribery which is rampant is the large number of unemployed seamen. In 
Bombay, for example, there is employment at anyone time for only one-third 
of the men available for employment. In Calcutta conditions are slightly 
worse. There is employment only for one-fourth of the men available for 
employment at any particular time. The Commission came to the conclusion 
. that acceptance of the demand which was put forward on behalf of the seamen 
that the seamen should be employed in rotation to secure equitable distribu-
tion of the available employment was not a practicable proposition. They 
made their recommendations at pages-I am quoting from the 8ummary 
- 505 and 506 of their Report. They say : 

.. For a period of 12 months no fresh oontinuouB discharge certificate should be ~ 
UDleas the shippiDg master is II&tisfied that the reorait is required for employment and that 
Aitable men are not already available ; 

.. Thereafter oontinU01l8 discharge oertiftoates sItouldbe issued only to perBODII for 
whom poets are available and unneoeuaQ' recruiting should be diaoouragecl ; 

.. Ifn8Ollllll&l'Y. aft.er a suitable bl:eak there mould be a further period of 12 months in 
whiob recruitment is again reetri~. 
"8~ DlMten should be authorized forthwith to exclude from the ~r' all 

-.men who have not been in emplQ~ for, .. period of three ye&l'8 ... od,teI begin with, 
.. ~ mould be struck off the register ~tomatioall.7 OD. the Upiry of ~ ,..... m,m 
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his last discharge. The period of three years should be steadily reduoed to 18 months, 
but the latter period may be a.ltered, if necessary, in consultation with repreaentatives of 
lIhip-owners and eea.men. 

" Shipping companies should have liberty of choice from men who have been in their 
employment within a specified period. To begin with, this period should be two yean, 
but it should be steadily reduoed to nine months. This latter period may aJeo be altered, 
if IleOeII&ry, in consultation with repreaentatives of both sides . 

.. If a. shipowner is unable to fill his crew from those of whom he is entitled to ma.lce 
free choice, he should be required to take men selected from the register by the Shipping 
Office. 

" The licenses granted under seotion 24 of the Indian Merchant Shipping Act should 
not be renewed. 

"Shipping masters should encoura.ge seamen to use the provisions of the Indian 
Merchant Shipping Act relating to the a.1lotment of wa.ges ". 
They admit the employment of licensed brokers for the recruitment of 
seamen and recommend that licenses granted under section 24 of the Indian 
Merohant Shipping Act be not renewed. They also note that Indian seamen 
have so far failed to secure the benefit of the provision of the Indian Merchant 
Shipping Act relating to the allotment of wages. They point out that under 
this Act a seaman may allot by means of a stipulation in his articles of agree-
ment any portion of his wages not exceeding one-third to a relative or a mem-
ber of his family. They recommend that seamen should be informed of the 
existence of this arrangement and encouraged by shipping masters to make 
extenIlive use of it. The Royal Commission further recommend that the 
amount of their allotment shou'ld be remitted regularly by the shipping officers 
by means of money orders to the name and address of the person named in the 
allotment note. They go on further to observe that there is possibly some 
delay between the signing on and actual engagement and recommend that 
Government should make inquiries in this matter and take such action as 
may be found necessary. They also suggest that the possibility of reducing 
the maximum period for payment on discharge and also of signing on taking 
place in the shipping office shonld be considered. Finally, they draw atten-
tion to the absence in ports of welfare organization centres for seamen. Now, 
Sir, I have drawn the attention of the House to the recommendations of the 
Whitley Commission in fnll, because I would like to know to what extent 
these recommendations of the Whitley Commission, which are intended to 
reduce unemployment and secure the welfare of .Indian seamen, have been 
given effect to. I find from the note which has been supplied t() us in 1937, 
Memorandum on the action taken on the recommendations of the Whitley 
Commission, that on financial grounds the Government of India have not 
found it poB8ible to take action in tho direction indicated by the Whitley 
Commission at the various ports in India. How long are these financial 
considerations to prevail? When is the action likely to be taken by the Govern-
ment of India on the lines recommended by the Whitley CommisRion RO far as 
Indinn seamen are concerned? Then, Sir, there is another question to which 
I would like to invite the attention of the House and that is the housing 
conditions under 'which Indian seamen live.' It has been Raid thnt they live 
in crowded houses in Bombay, in dirt and filth, in insanitary places ;. they 
Jive in the most sOrdid conditions imaginable. In Bombay th~y have an Indian 
lJailors' hODle. This Indian sailors' home provides accommodation for about 
M39C8 B 
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~ scamen at one time. The extent of accommodation provided for, consi-
dering the vast number of Iudian seamen in a city like Bombay, would seem 
to be grossly inadequate. It would seem therefore desirable that an additional 
home providing for about 1,000 seamen at anyone time should be erected in 
Bombay. It is to be hoped that a similar request will be complied with so 
far as Calcutta is concenled. It is to be hoped that the Government of 
Bombay, the POTt. Trust, the great Municipal Corporation, the Government 
of Indin, various shipping COnC(fDS, will contribute something towards the 
cost of a home for sailors. I should like to say a few words about welfare 
work. I should like to invite the attention of the House to the recommenda-
tion of the International Labour Conference at Geneva in regard to welfare 
work in 1936. This is the recommendation of the International Labour 
Conference : 

.. Arrangements should be made, at least in the larger ports, for the material and 
general assistanoe of seamen while in the port and suoh arra.ngements should more parti-
onlarly include: 

(a) the i'nBtitution or development of seamen's h08tela of a satisfaotory oharacter 
and furnishing suitable board and lodging at reuonable prices ; 

(b) the institution or development of instituteB-whioh might be distinot from 
the seamen's h08tela, but should keep as far all po8Bible in touoh with them, 
providing meeting and reoreation rooms (oanteens, rooms for gamfls, libraries, 
etc.) ; 

(c) the Organization, where po8Bible in co-operation with ships's ports clnbs, of 
hee.lthy recreations, such all sports, exoursions, etc. 

(e1) the promotion, by every po88ible'means, of the family life of seamen n. 

I would like to draw the attention of the House to the last part-the promo-
tion, by every possible means, of the family life of seamen. Particular care is 
necessary so far as the health of seamen is concerned. One of the dangers to 
which their life exposes them is venereal disease which constitutes a menace 
not only to seamen concerned but also to their families and their children. 
It would therefore seem desirable that there should be proper facilities for the 
treatment of venereal and other diseases from which seamen might be suffer-
ing. Another thing which I would like Government to consider is the possibi-
lity of establishing a joint maritime board as the constitution of such a board 
will have the effect of helping seamen's organizations to effectively negotiate 
with shipping concerns. I understand that in England there is an Interna-
tional Maritime Board which was set up in 1917; I find that in Japan 
according to the Report of the International Labour Organization the Board 
has been of great value to the shipping industry. The constitution of the 
Board should in principle be similar to that of the British Board. 

I should have liked to have said something about the indebtedness of 
Indian seamen. I have an extract from the Whitley Commission's Report, 
but as my time is up I shall not read that -extract. I find from that extract 
that seamen have to pay a higher rate of interest than other labourers for 
sums that they borrow and that they are in a state of chronic indebtedness. 
Another grievance to which I should like to invite the attention of the House 
is in regard to the wages of these seamen. The Indian seamen gets far le81 
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wages than British Seamen. I have got figures before me but I cannot go 
into those figures. These 'wages are grossly inadequate. They are much leBS 
than the wages of British' seamen and they are less than the wages that 
Chinese seamen-Chinese are an Asiatic race-get. It is thereCore necessary 
to look into the question of their wages and their indebtedness also. 

I have not suggested any particular method of inquiry; I have not sug-
gested that there should be a committee or anything like that. I have sug-
gested that an inquiry by any competent officer who can look into the 
grievances of these seamen will be sufficient. 

Sir, with these words, I commend this Resolution to the acceptance of 
the House. 

THE HONOURABLE SAIYlD MOHAMED P ADSHAH SAHIB BAHADUB 
(Madras: Muhammadan): Sir, I give my whole·hearted support to thia 

12 NOON. Resolution moved by my Honourable friend Mr. Sapru. The 
Honourable Mover has made quite a strong case for the sugges-

tion that he has made. He has been able to show from the history 
which he traced of tho seamen in recent years how tho conditions under whioh 
they have been living both in port and on board the steamer have been so 
unsatisfactory that Government found it necessary to institute an inquiry 
from time to time. It has shown how there have been committees, commis-
sions, royal commissions on labour, investigating the conditions under which 
these seamen are suffering. But, Sir, it is regrettable to note that, in spite 
of these inquiries and the recommendations that have been made from time 
to time, the lot of seamen has not very muoh improved. It might be because 
the number of seamen has grown up very much and the amenities that could 
be provided for them could not keep pace with the number. But whatever 
the cause, it is obvious that something should be done to see that their lot is 
substantially improved. The Indian seamen seem to be labouring under 
various disabilities. Not only are they not in a position to secure employment 
for even half their number but even those that actually do secure employment 
do not find sufficient relief when they are engaged. From the speech of the 
Honourable Member it is clear that there is necessity to make rules to see 
that the wages of the seamen while in employ should be regularly sent to their 
families while the seamen are engaged on board a steamer. There see~ 
again to be neoessary to provide welfare institutions for these s~amen m 
ports. As has been shown by my Honourable friend Mr. Sapru there IS urgent 
need for hospitals to be opened up in oentres where they live, and some 
arrangement should be made where they live, and some arrangement .should 
be made to see that the housing conditions under which these people live are 
improved, that they should no longer be allowed to live in these filthy and 
insanitary houses and they should be provided with residences which are fit 
for human habitation. It is a pity, Sir, that the seamen are not allowed even 
to have the benefit to which they are otherwise eligible, the benefit of the 
Indian Merchant Shipping Act. Something should be done to see that these 
people do take advantage of the Act, and are enabled to avail themselves of the 
benefits provided by this Act. Therefore, Sir, I feel that my Honourable 
friend Mr. Sapru has made a strong oase for the suggestion he has made.. ~ 
all, he baa made a very modest request. He does not want any huge mqwry 

d 
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to be set up. All he wants is that there might be "departmental inquiry so 
that conditions might be investigated and some remedy devised for improv-
ing these conditions. 

THE HONOURABLE SIR ALAN LLOYD (Commerce Secretary): Sir, my 
attitude towards this Resolution is a little difficult for me to formulate for this 
reason that we in the Government have the fullest sympathy with the under-
lying motives of the Resolution ; we are very anxious to see the conditions of 
Indian seamen improved ; we are particularly anxious to see the diffioulties 
arising from unemployment alleviated ; but the Honourable Mover has made 
it clear that the matter has been very fully inquired into by committees and 
commissions from time to time and I really believe that he would agree that 
a stage has now been reached when the Government of India have all the in-
formation that they want and that what is necessary is the consideration, the 
repeated and frequent consideration by the Government of India of that mate-
rial, in order that they may decide when action can be taken and what action 
should be taken.' For that reason it is hardly possible for me to accept a Reso-
lution which would enjoin us to institute any special kind of inquiry to do what 
we are constantly doing in the ordinary way by our departmental activities 
arising out of the materials which, as I have said, are all very fully before us 
in the light of changed conditions from day to day. I therefore wish to express 
the hope that the Honourable Member will not put us in the emharrassing 
position of having to oppose this Resolution by pressing it to a division. At 
the same time, I do find it difficult, while fully sympathising with the motives 
underlying it, to accept the Resolution. 

The Honourable Member who moved the Resolution has given ns a very 
full account of previons inquiries of a more formal nature including the Whitley 
Commission and what has been done as a result of t.hose inquiries, and he has 
also shown that he is familiar with the reports on action taken in pursuance of 
the Royal Commission on Labour's Ueport published from time to time. I 
think, therefore, in these circumstances, I need not detain the Honse byattempt-
ing to traverse the whole of the ground which the Honourable Member has 
covered; but I should like to tum to the specific points which he asked should 
be dealt with. The first of these is the question how long are the financial 
difficulties which stood in the way of a certain reform to obtain. Well, Sir, 
I am afraid I can only repeat the jest which was popular in another place a 
year or so ago and say that I am not an astrologer. If we had. financial diffi-
culties in 1937 and 1938, it would be very bold of me to suggest that the financial 
position will be easier within the next few years, faced as weare with all the 
complications and expenses involved in the war and the probable reduction 
in revenue which will result from that misfortune. 

Then the Honourable Member referred in particular to the question of 
housing and welfare work in the ports. Now, Sir, I think I am correct in say-
ing that that is a matter pTimarily for the Provincial Governments and indeed 
my Honourable friend when giving his list of organizations which might 'put 
up money for thispulrpose began with the Provincial Governinents and Muni~ 
~ipaIitie8 and, I think, shipping associations anddraggedin the Central Govern~ 
ment at thctail-'--a potrition whiohin this case we are very glad to oocupy.But 
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subJoct to that, I can assure him that nothing would give us greater, ple8slire 
than to see these amenities provided. It is a misfortune that the traditional 
80urce of funds from which we have so far been able to help such activities baa 
shown a considerable tendency to decline recently, partly owing to the separa-
tion of Burma which, it must be admitted was to some extent a milch cow in 
this respect. I mean the Sunday Fees with which during my long association 
with the Customs Department I have had a great deal to do. But, although 
I am afraid I can give the Honourable Member no words of comfort in the 
sense of any definite promise, especially in view of the financial difficulties to 
which I have already referred, if any move in the direction which he indicated 
takes place, it will have our greatest moral support, although I cannot say how 
much financial support it will be able to receive from us. In this connection 
he rt~ferred specifically to the question of the treatment of venereal diseases, 
which of course is a bye-product of the difficulties of accommodation in the 
ports. I do'not know whether he is aware that since 1937, the Seamen's Wel-
fare Association at Calcutta, which was reconstituted in 1932, under the 
Companies Act, has been running clinics at Calcutta for the benefit of Indian 
seamen. Any expansion of that will again have our support. 

As regards a Joint Maritime Board, that has been considered and will be 
considered again when times are appropriate. But there are certain difficulties, 
the most serious of which is the uncertainty of obtaining the collaboration 
of a trade union movement among seamen as well organized and as representa-
tive as it is possible to find in other countries, For this reason I think that the 
matter will have to await further developments. 

Finally, on the question of wages, I do not think it would be common 
sense, if I may say so, to institute an inquiry at the present moment when we 
are liable any minute to receive a telegram from some port or other saying that 
lascars are receiving an increase of 100 per cent. in order to induce them to 
go into danger zones. Fluctuations on that scale are possible; it would there-
fore be out of the question to consider any long term policy now. I am sorry 
to have to repeat this plea on this Resolution as I did on the last one, but I 
am afraid that it is inevitable. For these reasons, Sir, I must, as a matter of 
form, oppose the Resolution, although I do so very reluctantly, and I hope 
that in view of what I have said, the Honourable Member will see his way to 
withdrawing it. 

THE HONOURABLE MR. P. N. SAPRU: Sir, I have no desire to embarrasa 
Sir Alan Lloyd. He has expressed his sympathy with the objeot underlying 
my Resolution. He has pointed out that an inquiry at this stage will do no 
good, because they. have had a n~m~er .of inquiries and the time now is !or 
action. He has pomted out that It IS difficult for Government to act havmg 
regard to the financial condition in which they find themselves and the fluctua-
ting exchange. Well, Sir, I must say that I recognize the force of some of these 
considerations. It is rather difficult, I know, in this time of financial stringency, 
to take immediate action. My object in moving this Resolution was to draw 
the I\ttention of the House and of the Government to the grievances of Indian 
seamen and as an assurance is forthcoming tha.t their condition will be improved 
as soon as the financial condition improves, I do not think I will serve any 
useful purpose by pressing this Resolution to the vote of the House. Sir Alan 
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Lloyd has pointed out that in Calcutta they have a Seamen's Welfare Associa-
tion, whioh was started in ] 932, and that it has been running a clinic for the 
treatment of venereal diseases. I hope, Sir, that similar institutions will be 
started in the other port towns also-Karachi and Bombay-and that special 
facilities will be provided for the treatment of venereal diseases 80 far as Indian 
seamen are concerned in the out-patient departments of General hospitals. 
For example, in Bombay, you have the Grant Medical College Hospital and 
the J. J. Hospital. In Karachi and Madras there must be similar hospitaIa 
specially attached to the Medical Colleges. I hope facilities will be provided 
for seamen so far as the treatment of venereal and other diseases is concerned. 

Sir Alan Lloyd then referred to the question of the Joint Maritime Board 
and said that one of the difficulties in the way of settin~ up a Joint Maritime 
Board is that there are no effective trade union organizll.tions amongst seamen. 
That is true. There are no effective trade union organizations amongst sea-
men. But the point that I wanted to make, so far as the Joint Maritime Board 
is concerned, is that it will facilitate. the growth of a healthy trade unionism. 
We need not wait until trade unions arise. We can establish a Joint Maritime 
Board even before trade unions become effective amongst seamen. Sir, I 
should like to point out what the constitution of the Joint Maritime Board in 
England is. First of all, the objects of the Board in the United Kingdom are: 

.. To prevent and adjust differcnoes between Bhipownel'll and seamen; to establish, 
revile and maintain national standard rates of wages and approved conditions of employ. 
ment, and to establish a single source of supply of sailors and firemen, jointly controlled 
by employel'll and employed. The Board in England consists of five panels, each made 
up of twelve membel'll of each side, dealing respeotively with (1) Dl&IIters, (2) navigating 
oiIioel'll, (3) enginee1'8, (4) sailol'll and firemen and (5) the catering department. The employ. 
ers' representatives of these panels are eleoted by the Shipping Federation and the Employ. 
ers' Association of the Port of Liverpool jointly. The seamen concerned are represented 
on their respective panels by the nominees of their respective unions. The five panels 
sitting together constitute the full Board. The panels Bit separately and independently, 
to negotiate wages .. nd other conditions of employment on a national--basis for the grade 
or grades which they represent. There are two cha.irmen, one elected by and from each 
litle, who take the chair at a.lternate meetings. The chairman has no casting vote. No 
Itoppage or lock-out is to take place or indemnity, Rtrike pay, or assisto.noe to be offered by 
either side in the event of a difference or dispute, until the question has been dealt with 
by the Boa.rd. Each panel (excepting the masters' panel) has power to appoint district 
committees known as distriot panels. The distriot panels appoint one or two representa-
tives of each side of eaoh panel who are called' Port Consultants '. It is the duty of the 
Port Consultants to prevent delay to vessels by endeavouring to settIe all differenoes arising 
between mastel'll and crews on the basis of such existing agreements as may have been con· 
cluded by the n .. tional paonel. Ally question which cannot be settled by the Port Consul· 
tants is referred to the distriot panel and, if neceBBary, to the national panel. But neither 
the distriot panel nor the Port Consultants have power to alter, vary or amend any scale 
of oharges or other conditions formulated by the Board ". 

That is the constitution of the Board in England, and I should like to see 
& Board similar in principle and character to be set up in India also at as early 
a date as possible. I do not say the constitution can be exactly the same as 
the constitution in England. We shall have to take into consideration the 
varying local conditi<lns here. But, generally speaking, the principle on which 
that Board is founded. is sound and it offers an opportunity to have disputes 
.tjled through the method of negotiation and conciliation. 
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T.hen, Sir, so far as wages are concerned, of oourse I have some statistical 
mstenal before me, and t~e wages of the I~dian seamen compare, as I pointed 
out, very unfavol\ra~ly WIth the wag.6R paid to BritiRh seam('n, and compare 
llnfavourably even With the wages paid to Chint'l':e seam ell. But I know thai 
that question cannot be taken up immediatdy at the present moment, and 
I would not press that question further. 

Sir, in view o! th~ sy~npathetic nature of Sir Alan IAoyd's reply-h~ said 
of course that an mqUlry IS no use, but he was sympathetic to the Resolution, 
and one could see that he thought there was point in the ResoJution-- in view 
of the sympathetic nature of Sir Alan Lloyd's reply I do not think I would be 
justified in pressing my Resolution. I would thereforc beg the leave of the 
Houso to withdraw the Resolution. 

The Resolution was, by leave of the Council, withdrawn. 

RESOLUTION RE DEVELOPMENT OF CIVIL AVIATION. 
THE HONOURABLE PANDIT IDRDAY NATH KUNZRU (United Provinces 

Northern: Non-Muhammadan): Mr. President, I beg to move: 
" That this Council recommends to the Governor General in Council to take immediato 

steps, following the example of England, to encourage the development of oivil aviation 
in India." 

Sir, expenditure in connection with civil aviation has been going on in India 
since the year 1921-22, but for several years in the early stages the expenditure 
was. very small. It was only in 1926-27 that Sir Bhupendra Mitra asked for 
a supplementary grant of Rs. 10 lakhs for tho promotion of civil aviation in the 
country. He pointed out in his speech the main purposes for which expendi-
ture was to be incurred. Apart from the acquisition of suitable sites, a Direc-
tor of Civil Aviation had to be appointed and he was to be provided with an 
office. Then the provision of aerodromes and aeroports had to be undertaken. 
It was also proposed that subsidies should be given for external air services. 
Another point on which Sir Bhupendra Mitra laid some stress was the develop-
ment of internal air routes and internal transporta.tion services, and the last 
point mentioned by him was thc provision of instruction in the science and art 
of civil aviation for Indian youths. This was to be provided for according to 
him in two ways. In the first place the subsidized companies were to be asked 
to undertakt< the training of the pilots whom they needed, and, in the second 
place, the establishment of light aeroplane clubs which would provide facilities 
for flying at a comparatively sma.ll cost was to be encouraged. He pointed 
out that in these ways instruction in flying was being given in England and 
Australia. I think it was these two countries which he referred to in his speech, 
and he thought that the same methods might be suitable in India also. 

Now, as regards the training ofIndian youths in connection with civil avia-
tion, this question involves the provision of personnel of various kinds. You 
first need the subordinate personnel, for instance, artisans and mechanics. 
Then you need pilots and you also need persons with scientific qualifications like 
air navigators, wireless operators and ground engineers. Sinoe Sir Bhupen.<4'a 
Mitra spoke, civil aviation in India has made fairly good progress. At present, 
jQelucDn,J $he Iadiaa Tra~~tal Airways, we have six aircraft operating 
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companies and seven flying olubs. The flying olubs receive, roughly speaking, an 
annual subsidy of Rs. 1,40,000. Now, Sir, while, as I have said, the 
progress made during the last 12 years cannot be under-rated, I ask that we 
should go muoh faster in the direction in which we are already going. I have 
already said what is involved in civil aviatiQn. It is a very wide subject but 
I do not propse today to concern myself with all the points mentioned by Sir 
Bhupendra Mitra in the speech which he delivered in the Legislative Assembly 
on the 1st :March, 1927, to which I have already referred. I do not propose in 
this conneotion even to deal with the training of air navigators or wireless 
operators or ground engineers. I propose to deal, broadly speaking, with the 
encouragement of flying and the training of pilots. 

The Government of India framed a scheme in 1928 under whioh soholar-
ships were to be given to suitable candidates for study in England for a period 
of three years. I believe these scholarships have come to an end. Their pur-
pose was to secure qualified men who would be needed for employment in the 
Directorate of Civil Aviation. No undertaking was, however, given to the 
men concerned that they would be employed by Government, but they were 
told that in case their services were required they would have to serve Govern-
ment for a. term of four years on an initial salary of not less than RB. 400. 
Although, however, this scheme is no longer in force, the training of pilots is 
going on under the auspices of the various flying clubs and is being undertaken 
to a certain extent by subsidized aircraft operating companies. The scholar-
ships to which I have referred were not meant for the training of pilots, but it 
was hoped that, when the necessary staff for the Office of the Director of Civil 
Aviation had been obtained, progress would be fairly rapid. I have already 
stated that the Government of India give help to the fljing clubs by yray of 
subsidies. This, however, is not the only kind of help given by them. Where 
it has been necessary to give advanced training to pilots holding" B " lioences 
but having experienoe of light aeroplanes only, the Government of India have 
allowed the use of their planes. Apart from this, they have given scholar-
ships from time to time for the training of ground engineers, wireless operators, 
and so on. Besides, the civil aviation scholarships granted by the Government 
of India scholarships are also granted by some Provincial Governments. 
Neither the Government of India nor the Provincial Governments have bound 
themselves to offer a fixed number of scholarships annually, but during the last 
few years scholarships from both sources have been forthooming. I should 
also mention here that in October, 1935 an institution called the Aeronautical 
Centre of India was established at Delhi which according to the Report for 
1935-36 " made a propitious start with 50 cadets ". The Centre, according 
to this Report---

" was orga.nized to give comprehensive courses in a.ll branches of aircraft, ground engi_ 
neering, including mechanical drawing and instruction in wireless telegraphy, etc.". 

It had also entered into arrangements with the Delhi Flying Club for flying 
instruction up to the " A " lioense 8tandard to be given by the Club to th08e 
cadets who wish to include a pilot's lioence amongst their qualifications. It 
is also stated in the Report that the Centre proposed to undertake the·further 
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training of these persons in flying, so that they might take their commercial 
licences. This institution which started so well has had to close down, I under-
stand, for want of support from Government. 

Now, Sir, I may be asked as to what I expect Government to do when they 
are already doing so much for the advancement of civil aviation. I do not at 
all minimize the interest taken by Government in this matter, but let us see 
what is the net result of their efforts during the last 12 years so far as the train-
ing of pilots goes. According to the figures I have with me from 1931 to 1937 
about 700 pilots were trained-the exact number according to the Annual 
Reports of the Civil Aviation Department is 689-but the total number of 
tbose holding current licenses according to the figures supplied the other day 
is only 313. This shows how unsatisfactory the position is for a vast country 
like India. I have in my Resolution drawn the attention of Government to 
what is being done in this connection in England. I have asked them to copy 
the British example. The Director of Civil Aviation has been good enough to 
supply me with information on this subject. We all know the great interest 
taken not merely in military flying but also in civil aviation by America and 
Europe during the last few years. The interest of these co.untries in civil avia-
tion if! due partly to commercial reasons and partly to political and military 
reasons. Weare yet a long way behind these countries both in the develop-
ment of internal air routes and in the encouragement of flying among the people 
of the country. There is, I think, considerable interest in aviation in the country, 
but the cost of obtaining an " A "licence, and particularly a " B " licence, 
is more than many individuals can bear. The cost of obtaining an " A " licence 
is between Rs. 600 and Rs. 700 and that of obtaining a " B "licence is 
about Rs. 2,500. If training could he made cheaper, I have no doubt whatso-
ever that flying would be taken up enthusiastically by people in all walks of 
lOOiety. It is in order to place instruction in flying within reach of people 
with moderate means that Government have been giving subsidies and have 
arranged since the 1st April, 1939 that pilots should receive a bonus of Rs. 100 
for a new licence and Rs. 50 for the renewal of such a licence. Even so, how-
ever, I doubt whether the cost would be reduced to such an extent as to en-
oourage say that olass of young men which goes to the colleges and universities 
to learn flying. Now, let us see what has been done in this cowlection in Eng-
land. There is in England the Royal Aero Club which occupies the same 
position there as the Aero Club of India does in this country. The Govern-
ment of England, however, place at the disposal of this body larger .funds than 
are given to the Aero Club of India by the Government of India. But, apart 
from this, Sir, recently the British Government have started an organization 
for having a Civil Air Guard. This Civil Air Guard consists, according to the 
information supplied to me by the Director of Civil Aviation, of about 30,000 
persons and 

.. is open to any pel'llOll between the agee of 18 and 50 irrespective of sex but the pereona 
who have undertaken Reserve liability in any of the three Forces will not be eligible. The 
.aheme hllB been organized to provide a oheap flying tuition and in order to qualify for 
inclusion in the scheme a Flying Club must give an undertaking that Civil All- Guard mem-
ben will not be required to pay more than the rates fixed by Government and undertake 
to operate a Civil Air Guard eeotion of nm Jeg than 11 memben ". 
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No~, what is the purpose of this Civil Air Guard scheme 1 The members 
are required to sign an undertaking that they will offer their services at once 
in any state of national emergency, for the purpose of employment in connec-
tion with the Royal Air Force requirements, or in any other direction concerned 
with aviation. The fees that have been fixed for the training of persons in-
cluded in the Civil Air Guard scheme are low. For instance, for the Standard 
Moth training type, the instruction is 5s. per hour in mid-week and lOs. per 
hour during week-ends, and so on. The scheme is to last for a period of four 
years and will involve a total expenditure of about Rs. 401akhs. Now, this 
shows really what can be done in this country also if Government realized the 
importance of encouraging fiying. 

There is one other point and a very important point that I should like to 
deal with in this connection. In England, it i.s not merely the Royal Aero 
Club that is promoting interest in aviation. There is another body callod the 
British Gliding Association which is also doing very important work in this 
connection. It is developing an air sense au:.ongst the population at large 
and particularly amongst the younger people. Gliding has been taken up by 
the Governments of Great Britain, France, Germany and Russia. Amerioa 
and Japan too are taking a keen interest in it. In Germany, I understand, 
almost every big village has got a gliding association. In France both boys 
and girls of school-going age are given training in gliding. In England interest 
began to be taken in this form of aviation in the year 1929 and a sufficiently 
big grant is given by the British Government to the British Gliding Association 
in order to develop gliding. Gliding, I understand, is both cheap and safe 
and if so many countries including England have thought it worth their while. 
notwithstanding the development of the Air Forces and Civil Aviation in t.hose 
countries, to encourage it, there is no reason why we should not encourage this 
type of aviation. A gliding association was established in this country with its 
headquarters at Bombay in August, 1931 but there is no mention of it in the 
reports subsequent to that for the year 1931-32. I think, therefore, that it 
is no longer in existence. Some non-official Members who are keenly apprecia-
tive of the value of gliding have recently tried to interest Government in the 
subject. Let me say that it is not only Indian Members but also European 
Members of the Legislature who have taken a keen interest in the subject and 
who have, approached Government with a view to obtaining financial help 
for the gliding institute that has been established. I am acquainted with the 
negotiations that have taken place between them and the Government of India. 
It is unfortunate that the Government of India have not seen their way to 
giving any assistance in the matter. My association with the institute pl8.C88 
me in a position to say that an agreement could have been easily reached on 
essential points between the Government of India and the Gliding Institute. 
It seems to me that the blame for the present state of things, for the absence 
of an agreement must rest on the shoulders of the Government of India. I 
still hope that they will change their point of view and that they will not try 
to impose conditions on the Gliding Institute which would virtually place it 
under their control. The Institute is quite prepared to accept any reuonab1e 
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conditions which the Government of India might lay down and would be pre-
pared to go iJ:l. for affiliation with the Aero Club of India provided it was left 
a fair amount of liberty and initiative in the management of its affairs. 

There is just one other thing that I should like to draw the attention of 
the House to in this oonnection. In three British Universities-the Universi-
ties of Oxford, Cambridge and London, air squadrons have heen established 
with the object of influencing the flow of candidates for commissions in the regu-
lar Air Force, the Air Force Reserve and the Auxiliary Air Force, and the stimu-
lation of interest in air matters. This scheme is certainly connected with 
the R.A.F., but it shows what the British Government are doing in order to 
develop interest in flying both among University people and the general publio. 

The Defence Department have recently turned tooir attention to the orea-
tion of an Indian Air Force Volunteer Reserve. They propose to establish 
five reserve units. This is all to the good. But I do not think that in the present 
situation this can be regarded as enough. Developments have taken place 
all over the world and are taking place now, which must give us serious cause 
for anxiety. Not merely are the Air Forces of other countries very large, 
but they also possess means which would enable them to strengthen their Air 
Forces rapidly, should it be necessary to call them into action. I do not want 
to appear to be an alarmist. But no one who keeps his eyes open can hut feel 
that the position of India may be very seriously affected by what may take 
place in the Far East or in Central Asia. An enemy from Central Asia may 
find it very difficult to transport land forces to the borders of Afghanistan or 
India, but it will he very easy for him to create panic, at any rate in Northern 
India, by sending down a few aeroplanes from the well-known air bases that 
('xists in Central Asia and raiding important towns in the North West Fron-
tier Province and the Punjab. It is necessary, therefore, that we should im-
mediately attend to the development of aviation in this country. I may be 
told that the question to which I have referred is primarily the concern of the 
Defence Department. So.it is. But in no country does the Defence Depart-
ment rely entirely on its own resources in this matter. Civil aviation is en-
couraged partly because it provides the large reserves which an Air Force must 
perforce need during war. If the British Government decide on an expansion 
of the Indian Air Force, they wiII need larger reserves to draw upon t.han exist 
in this country, in case thiR Air Force has to take part in prolonged operations. 

For these reasons, Sir, I hope that Government will pay very serious atten-
tion to this matter and that steps will soon be taken in addition 1,0 those taken 
by the military authorities to create keen interest in flying throughout the 
country and to bring instruction in this subject within reach of the ordinary 
person. The question is one of great na.tional importance. 

Sir, I move. 
The Council then adjourned for Lunch till Half Past Two of the Clock. 

The Council re-assembled after Lunch a.t Half Past Two of the Clock, 
the Honourable the President in the Chair. 

THE HONOURABLE MR. J. D. TYSON (Communications Secretary): Sir. 
I vividly recall at this moment an observation made by another most distin-
gWflhed member of the Servants of India Society with whom it was my good 
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fortune to be closely associated for 18 happy and instructive months. In a 
lecture on the subject of the Society he explained that it was one of the Society's 
rules that a newcomer should neither speak nor publish anything to the public 
till he had served a seven years' apprenticeship in the Society ; to whirh he 
added, characteristically enough, " We do not think it right that out of their 
inexperience they should instruct the people". Sir, I could well wish tha~ 
there was some such duty of self-denial in force in this House, for then I should 
not be in the position in which I find myself today, on my fifth day in the 
House, of being called upon, out of my own inexperience, to reply to, and I 
fear in some measure to oppose, so practised an orator as the Honourable 
Member who has proposed this Resolution. I am reminded of a reply whieh 
was once made by a candidate for a Parliamentary election many years ago 
in. the City of Oxford to the Returning Officer. The Returning Officer on 
nomination day addressed the two candidates and expressed the hope that the 
election would be fought in a friendly way and without ranoour and added, 
.. And may be best man win" ! To which the more diffident of the two candi-
dates hastily and with fervour replied, " God forbid"! (Laughter.) It is 
somewhat in tht! spirit of that candidate, Sir, that I face this Honourable 
House today. 

I gratefully acknowledge the moderation with which the Honourable 
Member who proposed the Resolution made out his case in the well-informed 
speech to which we listened just before the recess. I can say straightaway 
that there is nothing that our civil aviation officers would like better than that 
Government should be able to say" agreed" to the Resolution proposed. 
Any newcomer to the Department, as I am, must be impressed by the keenness 
displayed by our civil aviation officers to extract the last anna from Government 
for civil aviation and to devote it to the best of their ability to that object. 
We too would like to do what the Resolution suggests, but there are always 
.difficulties in the way of laudable wishes of that kind. At any time there are 
financial difficulties, and I hope to be able to satisfy Honourable Membe1'8 
today that at the present time there are other difficulties as well in the way of 
accepting this Resolution. Now, while I recognize that the Honourable 
Member who proposed the Resolution is under no illusions on the subject, 
other Members who perhaps have not made so deep a study of the subject may 
follow and therefore I think I ought to say at this stage that we laymen, and 
I certainly include myself in that, are apt at times to think of civil aviation 
tlimply in terms of aeroplanes and pilots. Of course, there is far more to it 
than that. You cannot let aeroplanes go up in the air like toy balloons, hoping 
for the best as to what happens to them during their Hight and as to their 
place of coming down. You must have aerodromes for them to return to 
and you often have to give them a good deal of a.ssistance from the ground 
while they are in the air. All this means ground organization. In fact our 
.current five-year prObrramme of capital expenditure, for ground organization 
only, approximates very closely to what we shan have to spend in the Bame 
period for the rest of our civil aviation budget. You must have aerodromes. 
For modem commercial Hying, the tendency is to require very well equipped 
.aelodromes.-aerodromes with facilities for night Bying. And even that is 



DEVELOPMENT.d'I CIVIL AVIATION. 

not enough; you must have meteorological facilities and you must have wire. 
less telegraphy with which to receive and transmit Forecasts and observations. 
In some respects the vast size of our country enhances our diffioulties and 
enhanoee the cost of civil aviation activities. For example, on our compara. 
tively few regular civil aviation services the routes total 7,600 miles. In the 
British Isles, with their much more numerous internal aviation services, the 
tota.l of routes flown is only about 5,000 miles, against our 7,600. I would 
therefore a.sk Honourable Members to bear in mind these rather elementary 
considerations when they are invited to consider in isolation one or another 
of the various activities that are comprehended in the term "civil aviation". 
What I have just said applies with particular force to the development 
of air routes to which the Honourable proposer of the Resolution referred. 

Now, the Honourable Member has pressed his Resolution mainly on the 
side of encouragement of flying and training of pilots. I shall come to this 
presently. I should just like to olear out of the way two other aspects of civil 
aviation, because Government have to look at the pioture whole, and any de· 
velopment of one aspect of oivil aviation beyond a oertain point must, since 
the money is limited, be at the expense of other aspects which in thier own 
way are probably just as important. But I will deal with these two other 
aspects as briefly as I can as the Honourable Member has not pressed them. 

The first is this question of ground organization. I should like to tell the 
House very briefly what we have done in that way because ground orga-
nization, as I have said, is very necessary. But unfortunately it is also very 
expensive. Before the inauguration of our present five-year programme of 
capital expenditure, a programme for an expenditure of about Rs. 87 lakha in 
India now that Burma has been separated, we had &lroady expended Rs. 54 
lakha on capital expenditure on ground organization and we are spending at 
the rate of about Rs. 20 lakhs a year. But this has only given us a working 
organization, and by no means a complete organization, on three routes,-the 
frontier of India at Karachi to the frontier of India bevond Calcutta: Karachi-
Lahore and Karachi to the South of India on the Ceylon route. So far from 
that expenditure giving us what we require, I hear a rumour that the Director 
is threatening us with another programme of Rs. 2 crores for capital expenditure. 
That sound~ a high figure, but I can tell the House that it is not as much as 
His Majesty's Government were contemplating paying on the reconetruotion 
of a single aerodrome which they recently a.cquired. That is so far as capital 
expenditure on ground organization is concerned. So far as recurring expen-
diture goes our expenditure during the last few years is between Rs. 11 and 
Rs. 15 lakhs a year, which is inclusive of wireless, but exclusive of meteorological 
services and the cost of tho latter is henvy. As I say, theRe figures for ground 
organization are very high, but they arc nothing compared with what is spent 
in Europe and I may say that in Europe many cities and smaller municipal 
areas maintain their own aerodromes. The City of London recently undertook 
to spend £1 million on a single arcodrome. 

Leaving ground organization, another form whi.ch Government h~lp to 
civil aviation commonly takes is that of subsidies to all' transport. . I will not 
Weary the House With detailed figures, but Honourable Members (U'e aware 
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that besides providing ground organization,-I would not not say all the ground 
organization-but ground organizat.ion for air transport,-we participate 
tluough Indian Trans-Continental Airways in the Empire Airways Scheme 
and als<.. assist with mail contracts and with certain landing and housing faci-
lities the existing commercial services between Karachi and I,ahore and Karachi 
and Ceylon. 80 far as policy goes, the Air Board in 1926 recommended partici-
pation by the Government of India in any contract where external services 
touched India and, so far as internal air services were concerned, the accep-
tance of the principle of subsidizing such services in earlier years. Now, the 
Government of India have been perhaps rather slow in wor1.-mg to the second 
of those recommendations, but in this, we have only followed the same policy 
as His Majesty's Government in England, to whom reference was made several 
times this morning. It is only since the 1st of January this year that His 
Majesty's Government have in any way subsidized internal air transport in 
the United Kingdom. Hitherto their subsidies, which have been very sub-
stantial, have all been given to air transport proceeding out of the United 
Kingdom. Air transport service is of interest even in the more limited aspects 
of civil aviation treated by the Honourable Member this morning, because 
air transport forms a very important aveuue for the employment of pilots and 
ground engineers trained ill this country. Hitherto in India the supply of 
trained pilots with commercial qualifications has exceeded the demand and 
considerable difficulty is experienced in finding posts for many of the pilots 
with .. B" certificates and ground engineers who have been trained here. 
Therefore, when we speak of training more pilots and making the people air-
minded, we want to be quite clear what we are training them for. If we are, 
training them for commercial aviation, we want to be clear that there is some 
chance of their being absorbed ; if we are training them as a reserve for war 
that is a different matter and one that brings me to the next aspect of civil 
aviation, which is the matter of training. 

To this the Honourable Mover attaches--and rightly, if I may say so--
the greatest importance. Training civil pilots in India has mainly been done 
by the flying clubs. As the Honourable Member has said, there are seven of 
these assisted by Government-seven in British India assisted by Government 
-and there are two or three in States. They have altogether a membership 
of about 1,600 and they have 250 or thereabouts pilots with" A " certificates 
on their active strength. The Honourable Member seemed to think that 
because there had. been more people trained and they had not renewed their 
certifica.tes, there was a wastage and a 1088. I do not think that necessarily 
follows. People do not always renew their certificates, but, unless they leave 
the country, they still constitute a reserve which can be drawn upon and with a 
little training they can recover their previous skill. Most of these clubs were 
not started by Government, but on their starting they received a gift of two 
aeroplanes from Government and also an initial grant, and each club at present 
enjoys the use of a " Tiger Moth " machine, the property of Government and 
necessary for really advanced training. The total amount spent in direct cash 
wbsidy for flying clubs from 1928 to date is about &s. 13 lakhs, and though 
training is not the club's only pre.oocupation, I may mention that, during tW 
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time, out of about 1,000 " A" licences issued in India, 824 pilots learnt their 
fiying in sibsidized flying clubs. During the last three years, out of 234 " A" 
pilots trained in flying clubs, as many as 193 were trained with the help of 
Government subsidies. Training is also given for higher qualifications and 
for ground engineers. The Honourable Member has mentioned that the 
subsidy provided for these clubs is about Rs. 1,40,000 a year. I find in the 
United Kingdom provision has been made for subsidizing about 50 clubs out of 
the 77 clubs that exist but the total provision was only £25,000 until two years 
ago and then £35,000 in 1937-38 for these 50 clubs. Our provision is Rs. 10,500 
for seven clubs and the £25,000 and £35,000 provided by His Majesty's Gov-
ernment are in a Civil Aviation Budget of £2,700,OOO-nearly Rs. 2! crores. 
I do not think then,fore that our £10,500 out of a budget of about £300,000 is a 
contribution that we need be ashamed of. Government have also assisted 
wholly or in part in training 54 Indians for posts in the Civil Aviation Depart-
ment and in commercial aviation, and recently we acquired a most interesting 
machine called the Link trainer-a machine which for training purposes and 
test purposes reproduces all the problems .and tests to be made in flying without 
the risks attendant on leaving the ground. 

It has been said that flying is cheaper in England than in India. I believe 
it has always been cheaper. Machines are cheaper there. Petrol is cheaper 
there. But until the recent development of a Civil Air Guard I doubt if it was 
due to any greater intervention on the part of Government there that flying 
was cheaper than it is in India. We too, through our subsidies to Flying Clubs 
and our honuses to pilots, have tried to make flying cheaper for the learner. 
The great advance to which my Honourable friend drew attention this morning 
only came last year-on September 1st, 193B-rather a significant month. 
On that date the Civil Air Guard scheme was introduced. I won't outline 
the object of that scheme, the Honourable Member explained it this morning. 
The immediate effect on the Club subsidies in England last year was a jump 
from £a5,000 to £127,000, the difference, I presume, represents the cost, in 
subsidies to the Clubs, of this soheme for about six months of that financial 
year and also at a time when it had not been worked up to its full capacity. 
The Honourable Member mentioned a figure of 30,000 people affected. I 
took him to mean that there were 30,000 people actually enrolled and under 
training. That, I think, is not quite correct. Within a "ery short time of the 
launching of the scheme, the scheme had to be temporarily closed because they 
had received 30,000 applications; but up to the end of the year they had only 
been able to enrol 5,672, of whom 633 were women. Now, that is a very ambi-
tious scheme and it seems to have worked very well in England for the nine 
months of its existence before the war. By Christmas they had already trained 
300 pilots. But any scheme like that not only calls for & large inorease in 
expenditure on subsidies but you must have the aeroplanes for people to learn 
on. I find that on the 31st December, 1937, there were 1,660 oivil aircraft 
on the Air Ministry register in the United Kingdom,-1,660 a8 against U8 
registered in India. About 24 of these 14:8 were the Rroperty of clubs. Let 
it not be thought that 14:8 is a oontemptible figure in itself. I find it is more 
than the comparable figures for Holland or Rumania or even for Japan. But 
this shortage of aeroplanes for any scheme of flying is a very great diffioulty. 
J think it muat be accepted that we cannot yet manufacture aeroplanes ia 
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India. I have only heard of one authentic case of a motor car being mana-
factured in India-the Calcutta Corporation car-and we have not heard any 
more of that since its completion. We shall undoubtedly have to import, 
engines. I think we shall have to import most of the instruments also, and 
I am told research bas not yet found a wood in India which could be used in. 
place of spruce. The latter does not apparently grow here, but this is the 
wood which is used for aeroplanes spars in those machines that are not made 
of metal. We might be able to a8Bemble aeroplanes in India, but even there 
you must have a very highly trained technicalstafi for &BBembling 80 intricate. 
a machine &8 an aeroplane and I am not sure from whence such a staff would 
be forthcoming in war time. If we want to expand our training activities. 
on anything like the model of the Civil Air Guard we are driven, I think, to the 
necessity for importing more machines. And I am not in a position-and I 
doubt if anybody in India. is in a position-to say whether the kind of machines 
that are used by Flying Clubs for training purposes are being manufactured at 
the present time and can be imported. It is legitimate to imagine that the 
countries that could make aeroplanes and export them to us are now manufac--
turing types with the European market in view ! 

The Honourable Member also mentioned gliding. Gliding undoubtedly 
has its uses as a sport-although I do not believe it is or ever can be a poor man's 
sport and for making people air-minded. But I am told that gliding is a very 
long-range method of turning out pilots. It is true that the United Kingdom 
Government has given a8Bistance to gliding. The Honourable Member did not 
mention the sum though he mentioned that asaistance had been given. The 
sum is £5,000 a ycar. This subsidy has been given for several years-£5,OOO 
in an aviation budget which before the war exceeded £3 millions. Now, 
gliding has made immense progress in England in popularity but even so I 
think the true figures will afford a necessary corrective to certain ideas enter-
tained in India. Gliding started in .England in 1929. By 1937, there 'were 
44 clubs, only 10 of which were subsidized by Government. The total number 
of certificates issued from 1929 to 1938 was about 2,500 of all categories, but 
as the rules insist upon your taking a lower certificate before you take any of 
the higher ones, it would appear that the 1,202 who received the lowest certi-
ficate represent all the individual people who have achieved that or any higher 
measure of success in gliding. No doubt 1,200 qualified gliders is a good figure, 
but it compares rather feebly with the hoped for figure of 25,000 gliding pilots 
in three years which ha,a come to us from Allahabad I 

-This brings me to what seems to be the inevitable answer to the present 
Resolution. The present Resolution asks India to adopt in war time a policy 
followed by England in peace time. I hope I have been able to show that, 
as far ... 1 possible, we have attempted to follow in India. the same policy as has 
commended itself to a~orities in England .and other countries in the matter 
of civil aviation,· espeoially in the matter of subsidizing clubs and cheapening 
flying to ,club members. The Resolution requires " imf'llR4iate steps " to be 
taken v following the ,.example of England to encourage. the development of 
civil aviation in India ". We do not know exactly what thepl'eee~ positiOn of 
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civil aviation in England is. To some extent air transport, itltemal air iIIt.D&-
!lort .t all events, is functioning. We gat.her that ff9m the newspapers and 
.&1eo beoauae we know that twioe a week in both directions an Empire Air 
Mail is p&88ing through India. But so are internal services in India also fano-
tioning. Then, as regards flying clubs in England, we understand that their 
aotivities have of necessity been greatly curtailed if they have not altogether 
ceased. This is the inevitable result of the declaration of large .. prohibitei 
areas," of petrol rationing and of the mobilization of expert personnel. Hete, 
in India, our Flying Clubs at present are carrying on and we shall oertain\y 
,do all that we can to maintain our present support of them, subject to oonsi-

deratioIl8 of Finance and of Defence, so lon~ as they are able 
. 3 P... to maintain their,· usefulness. But, in 'tunes of' war, ',.s 
.Honourable Members will realize, corisiderations of defence must. have ptioriiy 
both as regards supply and as regards training. As regards supply, it 'is 
,impossible at present to say whether the Clubs will command renewals for their 
In&Chines or retain their expert personnel. They are particularly vulnerable 
OJ;l the side of their pilot instructors and their ground engineers and withorit 
them they would not be able to keep going. As regards training, I would like 
to say this. In peace time, training directed to the building up of a teset'te 
for war can afford to be voluntary, occasional, and for the most part . t1npaid. 
In war time, such training tends to become compulsory, continuous and (when 
.compulsory) fully paid-but by the Defence Department: and it then 'ceases 
'to be" civil aviation." The maximum ofresult in the Ininimum oftime may 
in war time become the desideratum ; in duch circumstances training will 
proba?ly be intensified, ?ut I do.ubt ~ery much. if it ~ill be " civil a\'i8.tion .. '. 
That 18 why I say that m war tune, If money IS available, we should prefer 
to see it used for training on " power " machines straight off, rather than for 
'gliding. Gliding is, if I may so put it, training for the '1I.e3.l war. That is also 
'why, if it becomes clear that intensive training with defence units is neceSsary 
to turn out pilots within a given time, training by the Clubs on olub maohin$l 
may have to be subordinated to the requirements of defence. We hope the 
clubs will be spared to continue a work of which they have every reason to be 
proud. And while 1 am on that subject I would like to tell the Bouse, for this 
arises out of something the Honourable Member said, of the very excellent 
response we have had to a questionnaire which the Director sent out to pilota, 
ex-pilots and ground engineers trained by the Flying Clubs in India. He sexit 
out a questionnaire to all the people on his books,-not merely the 250 active 
pilots,-and the result has been most gratifying. Over 60 per cent. have 
already replied and of these 97 per cent. have expre~d their great desire to 
place their services at the disposal of Government in an emergency. Many 
of these are married men with good posts. They know that they will get less 
pay-that they will have to support their:families on less-than in. their present 
civil occupations. If that is the spirit that animates the Clubs, it is natural 
tbt we in the Communications Department should wish to maintain their 
activities. But Honourable Members will see why, with the uncertainties of 
supply both of material and of trained staff and the possibility of over-riding 
claiins from Defenoe, we cannot pledge ourselves to maintain civil aviation B8 
suoh during war time, let alone to develop it on the lines pursued in England 
or anywhere else. We cannot, at the very outset of war, lay down a policy 
M39CS 0 
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'.for civil aviation. I, ~hink, therefore, that while I have' every sympatHy with 
the spirit behind the Res~ution, I must Say that we shan find it ver!, diffiolllt 

. ,to accept it fro~ this side of the Howie." ", '. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB, (Punjab : 
'IN'on-M~lLda.p): Sir, I rise to support the'Resolution. I am soriy the 
,Jlonoumble the Communications Secretary haS not seen his way to accept 
, the Resolution notwithstanding the expressions of sympathy that he made m 
his speech. Sir, the aeroplane is the chief weapon of the present day, and 
'~erefo~, it is neceBB&rY that India should have air pilots to the best possible 
extent. I must pay my tribute to Mr. Tymms, the Director of Civil Aviation, 

. and to the Government for' the grants and the encouragement that they haTe 
given to the various Flying Clubs in India. I must say' that advantage of 
being trained has been taken by many pilots and it is mainly through the 
subsidies from Government that the Flying Clubs are now existing. There 
was a time when there was a romour of the stoppage of the subsidies altogether, 
and I must give credit to Mr. Tymms for having saved civil aviation in India 
and for J:ceeping the Clubs going by continuance of subsidies. 

The Honourable Mr. Tyson has already given you the figures of pilots 
that these Clubs have produced and also the number of pilots who have offered 
their services to the Government at this period of war. I am also grateful 
to the Government of India for presenting Indian Flying Clubs with aeroplanes. 
Some clubs have been given two aeroplanes and some have been given one. 
But, owing to the present emergency if my information is correct, these planes 
have been taken back for the time being and I hope that when the war is over, 
these planes will be given back to clubs, or new planes p~nted in their stead. 
Sir, though we are thankful to the Government of India for the subsidies they 
have given,to the Clubs and the planes they have presented to them, they have 
not provided enough prospects for the employment of trained and qualified 
pilots. As, was the case with the Roorkee Civil Engineering College, there 
m1J8t be reserved a few appointments in the Air Force for qualified and deserving 
pilots who hail from the Flying Clubs, I am thankful that out of the pilots who 
have offered their services for war from these Flying Clubs, a few have been given 
temporary King's Commissions. But I wish this to be made a permanent measure, 
that those of the pilots who distinguish themselves in their tests and examina-
tions should automatically be given a certain number of appointments in the 
Royal Air Force. Thllt is the practical way of encouraging the students who 
join Flying Clubs. Out of the 200 odd pilots who have offered themselves, 
only a few have been given aPI'ointments in the Air Force. This is discouraging 
w those enthusiasts who have offered their lives and services for this war. 
I hope Government wiIllet them have a chance and let them show their effi-
ciency and ability and loyalty in the field. 

The Honourable Mr. Tyson has said that a few scholarships have been 
given to certain fiying clubs. As far as the Northern Indian Flying Club is 
concerned, with which I have been connected from its very beginning, to my 
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knowledge so far no scholarship has been given. All the Brovincial Govern-
ments should gi~~ ~uch sc~ollllShips for air training, but except for the Govern-
ment of the U~llted ProVInces and perhaps of Madras, I do not know of any 
Government which has done so.' , 

The Honourable Mr. Tyson has also refened to the British flying clubs 
and to the subsidy that the British Government is giving to them. 
Perhaps Mr. Tyson forgets that the average income of a Britisher is much 
more than the average income of an Indian. There you have very "rich people 
-Who can afford to send their sons for air training and they do not mind t1ae 
eXpense. I say the Punjab is, comparatively speaking, a poor province. 
(Some Honourable Members made inaudible remarks.) Sir A. P. Patro does 
not speak loud enough to enable us to hear him. However that does not 
matter. I think he will, with his usual habit, attack me on various 
points without his knowing the subject. As I was saying, the average income 
of an Indian is so low that he cannot afiord to spend even Rs. 600 or Rs. 700 
which are required to spend to secure an " A "licence. As far as my club 
is concerned, I know of many able persons who offer themselves for training 
but who are unable to find Rs. 600, and they say that if given a scholarship 
or other support they shall very gladly take up professional air piloting, or 
join the Air Force. . 

Then the Honourable Mr. Tyson says that as compared with England our 
aircraft are much less in number. That goes without saying. India is not 80 
rich and it cannot afford to have so many planes in its clubs. I know from 
experience of our own Club that we had to raise several thousands of rupees 
at intervals to meet the cost of replacements of planes due to accidents ; and 
it was after all Mr. Tymms who came to our rescue and he lent us a Government 
plane to keep us going. 

Mr. Tyson said we cannot even manufacture a motor car in India. Mr. 
Tyson will be pleased to know that a company, the prime mover of which is Sir 
Viswasweriah, is being established in Bombay for the manufacture of motor 
cars, and any firm which can manufacture motor cars, can be trusted to make 
aeroplane engines and parts as well. 

Then, Sir, he said that subsidies in future will be given subject to financial 
consideration. In my own experience I have found that where there is a will 
there is a way. There was a time when the Honourable Sir George Schuster 
in this House observed that civil aviation does not benefit the ryot in the least. 
Soon after there was a change in policy and the same Sir George Schuster 
allotted about a lakh of rupees for civil aviation. If the Government has & 
mind to do a thing, money can be easily found. I know from my experienoo 
on the Retrenchment Committee, that there are ways and means of finding 
money. My lips are closed and I cannot go into details. I know, however, 
that whenever Government likes to find money it can always find a convenient 
way of doing it, by reappropriation here and there. I hope that the Govern-
ment will see its way to increase these subsidies continually every year. 

Then I come to the Aeronautical Training Centre. That company was 
established in Delhi at the instance of the Government. Anyhow, it waa 
established on the promise of the Government to help it by subsidies. lAter 

al 
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on, that company fell into difticultiea as regards its financeB. It approached 
the Government a number of times and stated that if help was not forthcoming 
the institution would go to the dogs. And, Sir, it pains me to say that no 
heed was given to that appeal and to my knowledge that institution haa been 
forced to go i~to liquidation. 

. The Honourable Mr. Ty8()o cannot really say that Governmeot have been 
·improving or accelerating the air-mindedness of India. It is a pity, Sir, ~ 
all who take an interest in promoting civil aviation feel that Government shoulq. 
giV'8 such a kick as it has done in the caae of the Aeronautical Training Centre. 
My illfonllation i. that Government is taking up that inlititution themselves 
or anyhow what is left of it, to train the Reserve Air Force pilots t·here. I tbink, 
Sir, that Government will always see its way to supporting an institution which 
they themse1ves start. 

Then, Sir, I come 1.0 tk Civil Air Guard. Mr. Tyson has observed thatthe 
Civil Air Guard has just been started in England. There is no reason why ·it 
8hould not start in India, because all of Great Britain can be put into 3 part of 
anyone of the provinces of India as far as area is concerned. Look at the long 
distanOO8 here, from Peshawar t<l Capt' Comorin is 4,000 miles. YOll 
require quick transport for the Army in times of emergency, and nothing equals 
an aeroplane. I think the Civil Guard will do more service in India than in a 
8mall country like the British Isles. When qualified people offer their serviOM 
and thus come forward their services ought to be 8(l('-ept.ed 88 you require a 
number of pilots. If my information is COl'J'('ct, even in the United 
Kingdom there is a dearth of good pilots; and therefore if India has a bi~ 
number of pilots, they wiUl'lerve not only India but also the Empire in time of 
emergency. Therefore, it is in t.he intel'68t'8 of the Government of India to 
encourage the training of more Indian pilots and to encourage civil aviation 
to the ext.ent that they possibly can. By these remarks, I do not say th8.t 
we aT6 not grateful to Government for what they have done, but I wish that 
they should do more and make India air-minded and fit to render sorvice with 
her' pilots in India and abroad. 

TIlE HONOURABLE SIR ANDREW CLOW (Communications Member) : 
Sir, in peace time we should, I think, have welcomed this Resolution. We have 
as the Leader of the Opposi~ion said, in Mr. Tymms an enthusiast who has done 
a great amount for civil aviation in this country, and if he was able to get funds 
commensurate with his ambitions he would effect a complete revolution in 
air transport here. But the position, so far as the purely civil aspects (jf avia-
tion are concerned, is that although in our gr~d org&.nization there is almost 
unlimited scope for expenditure, we have already produced, as I think the 
Honourable Mover. of the Resolution recognized, more men than can at present 
be profitably employed, and also we have facilities of various kinds for training. 
Reference was made, I think, by both speakers to the fact that we are not send-
ing at the moment any persons with aeholarahlp to England. The original 
intention' of sending yoongmen with aehoJarship· to England was to· secure 
tra.itted 'men: for our own Ciw Aviation Department, for we were confronted 
witIrthe position that we had no trained officers and we had to form a nucleus. 
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But we have recently been succellBful in training men in India f9f $hat t,pe 0' work. In the last three. or four years the Director of Civil Aviation has, 
I t'hihk, taken over 20 young officers for work on aerodromes and baa been suc-
cea8ful in securing adequate training for them in India. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Where, at 
the Aeronautical Training Centre ! 

THE HONOURABLE SIR ANDREW CLOW: Mainly at Karachi, I think. 
I thought at one time that the HonourablePandit .. u a little in danger 

Of falling into the prevalent fallacy that if you train people and they get suIi- . 
oient experienoe, developments in India would follow ; for example, that if 
you train a very large number of engineers, engineering works would apring. 
up aU over the country irrespective' of the· demand for their prodUoQl j bot I 
think: he put his finger on one of the most important factors which underliee,· 
the development of oivil aviation in many countries when he said that it w .. 
done with an eye to military needs. A great many countries encourage it 
because the country wants to defend its shores from aggression and a country 
occasionally encourages it because it wants to make itself a menace to neigh-
bouring countries. Now, when we are actually in war the position is obvi-
ously altered. In peace time you encourage your civil aviation, because you 
hope that it may meet the needs of war; but obviously in war time the need8 
of war must be met directly, 8S Mr. Tyson explained, in the form of military 
aviation. And it is along those lines that I shall expect to see the more import-
ant developments in the period that lies immediately ahead of us. I must 
dwell on that as some critics regard it as purely negative expenditure only 
directed towards defeating enemies. But the experience of the last war, with 
ita researches in the field of aviation, advanced probably by several decades 
the progress of our oommand of the air. I 00 not doubt that the same effect 
wilJ be seen in this war. Here in India as we proceed, with military objects 
qwre directly in view, to develop training and to develop aviation, I hopr when 
we come through this dark period, there will remain a legacy of trained men, 
ofair-mindednC811 and of ambition and hope for the future. I do not think 
I need say any more on this except that, as Mr. Tyson said, our objection to 
the Resolution is that" immediate steps" should be taken in this country. I 
take the words from the Honourable Mover's Resolution. The" immediate' 
~ " must be in the military direction. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: If inst.etMt 
of" immediately", we say " after the war ", will you accept' 

THE HONOURABLE SIR ANDREW CLOW : .. Ultimately"? If I were a 
Pl'Ophet and could foresee the end of the war, perhaps I would accept that. 

There is one furth81 point and that is about gliding. The Honourable 
'andit seemed to be under the impression that we have been turning a very 
eold Aye on gliding developments. 

THB HONOURABL£ PANDIT HIRDAY NATH KUNZRU: That is true. 
THE HONOURABLE SIR ANDREW CLOW: That is not true. Our difIi-

nlty is this. I myaelf have always had a belief-it may be born of insn!ficient 
knowledge-that gliding has a big future in India. In the next generation 1N 
"Y Bee a man with little or no motive power going along the hills here and mov-
_ down from the hills to the plains in a few minutes. We were prepared to 
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aaaiIt &D.~ 'PraotacaI scheme for the development of gliding here. The Bombay 
Aaaooiation which has been the pioneer in this matter is not dead as the Honour-" 
able Pandit sUppol88. 

THE HONOUBABLE P.umIT HIRDAY NATH KUNZRU: .What is it. 
doing 1 ' 

To HONOURABLE Sm ANDREW CLOW: I met a very competent Indian 
glider who.had been in Germany and had done e~mely well there ; he w ... 
taken· on by them shortly before the war for the purpose of developing their 
activity, 

THE HONOUUBLl: PANDIT HIRDAY NATH KUNZRU: If the Honour-
able Member does not mind my interrupting, will he kindly tell me what has 
the A.ssoeiation in Bombay done during the last eight yea.ra 1 Has it just sue-
oeeded in getting one trained man referred to by him 1 

THE HONOURABLE Sm ANDREW CLOW: It has done more than any 
other Association has done in that direction. So far as I could judge, it was' 
likely, if the war had not come to interrupt its ambitions, to do a little more 
than any other Associations. Then we have the official body, which is the 
Aero Club of India-a body authorized here to give certificates. And then we 
have the institution nearest to the Honourable Member's residence, if not to 
his heart! Now, I will say quite frankly as regards that Association that 
I have yet to see a practical scheme emanating from it, and although my own 
belief is that the exigencies of war will operate to prevent the importation of 
machines and of men, if a practical scheme were yet advanced, we should not 
be disposed to be unsympathetic to it. At the same time, as Mr. Tyson re-
marked, gliding is a matter in which you are looking not to the immediate future· 
but a long way ahead and, faced as we are now with a war, we have to concen-
trate on getting more immediate results. That, I think, is the main difficulty 
in proceeding by what I might call the slow motion of gliding at the present 
juncture. We have to train men quickly and we have to make an advance 
but I hope that, when peaceful days are restored to us, gliding will come into 
its own. . 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Mr. President.. 
my Honourable friend Mr. Tyson, in his persuasive speech, referred to the many 
difficulties that must be considered if my Resolution is to be given efl'ect tQ .. 
He did not dQubt the utility of civil aviation. Indeed, he is himself strongly 
in favour of encouraging it. But his plea is that the circumstances in which 
we are placed are such as to make any advance at the present time most diftlj 

cult, if not impossible. He has asked us to consider what our objective should 
be and how the difficulties with which we are faced should be overcome. One· 
of the questions that he has put relates to the employment of pilots. He wanta· 
to know what we should train them for, as commercial pilots or defence pilots. 
If we mean to train them 88 commercial pilots, are we awa,re that there is no 
IIOOpe for their employment ~ If they have to be trained for defenoe purp08E!8" 
then will it not be better to leave the initiative to the Defenoe Department and . 
wait till the war is over to take a further step forward. I TMn .he has asked ua-
to coIUJider the difficulties iI).resp8Ct of the supply of th'lP&terialthat W.4~hall 

••• ,'J 
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need, and also the difficulty of getting the trained staff that we IIhalI-reqUire 
if the Resolution before the House is to be accepted by Government. Lastly, 
he referred to the financial difficulties of Government at the present tame. ,Jd 
regards gliding,. he facetiously observed that it could not be reguded.. as a 
aerioua contribution to the question of defence. It could only be regarded AI 
preparation for a future emergency. 

Sir, I will take up these queatiollB one by one and try to deal with them .. 
belt I can. Take first the queation of the employment of pilots. 1 do IlO~ 
Bee that that queation arises at all. I am not asking for the training oicolD:-
mercial.pilots or ground engineers or persona of that kind. All that I am plead-
iag for is that Government should, precisely because of the crisis in which "'!' 
are involved, wake up, take steps to spread air-mindedness amoQg the people. 
and encourage them to acquire pilots' licences. Take England itself, ,where 
eBorts have been made to create large reservea by encouraging civil aviati0D:-
Can anyone say that, although England is at present engaged in a big war, 
that all the men who have received training in civil aviation will be employed 
by Government 1 There can be no such guarantee. Just as not every educa-
ted man can be employed in a Government Department, similarly not every 
trained pilot can expect to be employed directly or indirectly by the Govern-
ment of India. Just as education is necessary for itself, so in these days it is, 
if not necessary, at any rate desirable to give a little education in air mattera 
to the rising generation. 

Now, I come to the next question, the supply of the material that is re-
quired It will not be easy, I grant, to get aeroplanes of the type that we re-
quire but I could not quite follow my friend Mr. Tyson when he said that most 
of the aeroplanes produced in England were meant for the European market 
whose requirements were different from those of India. 

THE HONOURABLE Ma. J. D. TYSON: I did not say they were meant for 
the European market but were produced with the European market. in view. 

THE HONOURABLE PANDlT HIRDAY NATH KUNZRU: Nevertheless, 
I take it that aeroplanes fit for civil purposes will continue to be produced. 
We shall certainly need more aeroplanes jf aviation is to be encouraged. But'-
surely this question will not present insurmountable difficulties. . It wilhtm 
be possible for Government to get a few aeroplanes from England just as " it, 
is still possible for India to get a good many of the articles that ahe needs frOm. 
that country. As regards the trained staff, wehaV'e yet to see.to what extent 
the staff employed by the Flying Clubs is fully employed. I do not know ,~, 
what extent it will be possible to. expand instruction in flying with.out adding 
to the iiistructional staff' already employed by the Flying Clubs. But I ~ke 
it that some inorease in the 'staff will be necessary if civil aviation is to'beeri~.' 
couraged. Is this again an insurmountable problem '? If you take the rnat:ter' 
in hand now, is it not possible for yOu to get men with the requisiteqtialifica-' 
tion' Mr. Tyson hasahea<lY ~id thatthe men :Who had been tra.ined~r 
th9ught he wae sp~UY' ~fel'ring to' ground e~neers-had not,been Ilb~e to:, 
flli~ ,~tnpl0.tifien.t.:' ,SiD1il&fly 'th~ ~:r; be "ilots wh() ar~ "ni)t full.Y e?l~lo~';' It,' th~or~, trairiin'(is to'be giV'sn'tdihem in order'to ebAbletfJ.'emtb·~ 
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,..il'lstruetors, our tequirementa may for the time being be met. I personally 
tlrinktJaat,if Government were more sympathetic to my proposal t.b.an they. 
are; ,the di1tioulties mentioned by Mr. Tyson could be easily overcome even a' 
tile pl'8l8ll't time. The financial difficulty in apparently a more formidable. 
one than any of the other difficulties mentioned by Mr. TY80n but I am noi 
impressed by it any more than by the other difficulties. I put a question yes-
tmtay in reply to wllich 1 was told that the aa1aries of certain highly-paid officers . 
of Government had been raised beeause they were entrusted with responsibilities • 
in connection with the provision at mtprlies that would be needed during the 
WIn. I understand that the Supply Board is not the only body where eaJaries~ 
h.ve been increased in certain cases. There are other bodies too where the· 
same 'baa been done. If Government can at this time raise thE' salaries of offi- . 
Oers wbolle responsibilities were as high as th08e of any officer could be before 
the war, if at this time it can raise the A&laries of these well-paid men, it does 
not lie in the mouth of am Government official to ask us to consider the finanoial 
diJlicoltie8 involved in a ·proposal of the kind that the House is now ~onsider- . 
Dig.' As my Honourable frienn Rai Bahadur LaIn Ram Saran Das said, where 
there's a will there's a way. If O-overnment are serious about the matter, I think 
that they can take step~ to give effect to my Resolution. T am afraid 
that if they do not take any stepR now, they might go to sleep after the wat. 
t do not fora moment mean to say that the Director of Civil Aviation will 
cease to pester them with requests for more funds. But, his voice may not 
b~ listened to in future al-! I understand from Sir Andrew Clow it has not been 
listened to in the past. 

THE HONOURABLE SIR ANDREW CLOW: When? 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: So far a.s the 
mbsidies given to the Flying Clubs are concerned, they have been practically 
ooDltant during the last few years, I have no doubt that Mr. Tymms has been 
askiBg for more money, but I do not see that. he has succeeded in getting it. 

Now, as regards gliding, I will certainly grant that gliding is not the same 
thiug as learning flying on power machines. But that does not mean that 
gliQiog may not, even in the immediate present, be of great importance. If 
yov want a larger reserve, you will have to attract men to dying and 'Yhat better 
way call there be of doing 80 than by encouraging gliding in this coutry, 10 
tbat air-mindedne118 might spread in the country. 

THE HONOURABLE SIR ANDREW CLOW: This may be done in other 
waya. 

Tn HONOURABLE PANDIT IDRDAY NATH KUNZRU: When the 
BODourable Member spoke, he did not mention even one single method which 
w01l1d better the one BUggested by me. It has been said that 88 at present 
war is going on, we cannot think of gliding now. We want the trained men 
who ~ avaiJ.ble. Sir, nobody says in the. case of land forces that we must 
ccnatinue to !ely OB the trained treopa that we h4ve aJld that at .. time like 
... we canJJOt be training more men~he IDU who .arcued like that would .,.. 
~ u beiDg ou* of lUI mmd., SilIWady,.ifiD ~ with tho ~1UWtio. 



.t air d.fenoe aay p6f80n'lI&ptbat gliding should not be eaoouratrtd now be-
cause it cannot be of any use in the near future, I should venture serioUBIy t".o! 
doubt his understanding of modern conditions. The remarks of my Honour-
able friend Sir Andrew Clow on this subject were a little more helpful s6 far 
88 the future of gliding in this country is concerned. He said that if a praoti-
Gable. acheme wereprodueed, we would not find Government unsympathetic. 
I 410 not want to go into details concerning the past in view of the encouraging 
reply he has given. If he will allow me. I will get into touch with h4n in order 
to find out what ~xactly he has in mind. 

TaB HONOURABLE SIB ANDREW CLOW : On a point of personal ex-
piaaation, Sir. We were certainly not unsympathetic to any of the scheID81 
pat fonratd in the put. But I must be quite frank in saying that in view of 
the altered situation, there may be practical difficulties in encouraging glidi.ng. 
I am perfectly prep~ to look into any scheme of that kind. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Any number of' 
achemes can be sent to my Honourable friend--

THE HONOURABLE SIR ANDREW CLOW: They have not heen. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: If conditions. 
not consistent with the self-respect of the Gliding Institute hat! not been 
BOught to be imposed on it, I think that an agreement between Government. 
and the Institute would ha.ve been arrived at long ago. Secondly. it has to. 
be borne in mind in connection with this Institute that its obje~t it! to give 
the utmost encouragement to ~ljding. If, however. the Institute is asked to 
fix a fee of Re. 10 per hour, as I understand was suggested. what would he the 
use of a Gliding Institute? It is against a condition like this that the Gliding 
Institute rebelled, and I am sure tha.t even my Honourable friends oppo3ite, 
wlio have spoken today on behalf of Government, will not, consider the-
attitude of the Gliding Institute unreasona.ble. 

Sir, I am sorry to find that my Resolution has not met with a sympathe-
tic response from Government. My Honourable friends opposite think that. 
the time for taking up the question with whioh we are now conoerned will oome 
when the war is over. I venture respectfully to differ from them and to think 
that this is precisely the time when they ought to go forward in the direction 
mmoated by me. I am afraid that they may not be able to do anything for 
,-rs after the war, for we shall not find ourselves with plenty of money. ~ 
moment the war ia over. In fact, after the war, we might be faced with serioua. 
eoonomic stringency and unless we are able to do something 80W, I am seriously 
afraid that we may not be able to make a. start at all. My Honourable friend·· 
Sir ADdre .. Clow even threatened us with a decrease in the expenditure at 
present inourred on Hying. 

Tn HOXOUBABLE BIR ANDREW CLOW : I made no threat at all. 
Tn HONOURABLE PANDIT HIRDAY NATH KUNZRU : I think the 

Honourable Member said that if the war oontinued, it might not be posaib'" .. tmJVide the same money for civil aviation that is available now' 
Tux HONOURABLE SIB ANDREW CLOW: I made no suoh statement. 
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j,TIo: HONOURABLE TID: PRESIDENT:' I thilllrthellen01D'&ble Hr. Tyaoa 
aid that., ":' 

TUB H~~()UB4BLB~, J.D. TYSON: I ~ I Aid80methiDg like that: 
I oert&inly int.ended to convey that impression. _ 

THE HONOURABLBPA1tDIT HIRDAY NATH KUNZRU: I am 80rry I 
~bed to' him a -statement made by hie Secretary, but ~ they are praotic&lly 
mterebangeable 80 faT &8' I' ameoDcemed, I think it does not matter <Whioh' 
of the two spokeRmen of Government made the remark I referred to. . 

Sir, in view of the attitude ilf Gov.ernment, I have no option but to ask 
that my Resolution should be put to the vote. I do not at all want to em~· 
Government, but as they have not even promised to look into the matter aDd· 
eee what further advance can be made. I do not see hcnr they can re&8OaabLy 
Gpect me to withdraw the Resolution? Had they uttered one word of hope 
.and encouragement they would have been justified in expecting a response from 
me ; but having refused totally to accept my Resolution or to give any hope 
for the future they have left me with no alternative but to press my Resolution. 

THE HONOURABL'E THE PRESIDRNT: Mr. Tyson, you are entitled to 
reply. 

THE HONOURABLE MR. J. D. TYSON: In spite of what the Honourable 
Member has said about finance and about there being a way where there is a 
will, I am afraid. from past experience both inside and outside the Finance 
Department, -that a plea for" training for traini}lg's sake", to which the pro-
poser of the Resolution referred, will not exert a claim to priority in the Financial 
mind. 

As regards aircrlloft supply, I did not wish to convey the impression that I 
knew that we should be unable to get aeroplanes. The position is that within 
three weeks of the beginning of the war we simply do not know whether we 08.n 
get aeroplanes or not. The" Tiger Moth" is a machine much used for ad-
vanced training and it may be produced at home in England for advanced 
training there with a view to training pilots for the Air Force; if they turn out 
large quantities we may be able to get 80me of these expensive machines, the 
pre-war price of which was Rs. 17,000 landed in India. We may be able to geil 
some out here_ But what the Honourable Member asks us to do is to pledge 
ourselves by accepting his Resolution now to develop . civil aviation as in 
England. Within three ~eks of the start of the way we are 1'10 eompletelyUtl 
the dark all to what the fnture will bring that we do not feel that we can pledge' 
Government to the extent of his Resolution. We are sympathetic enoaga •. 
We hope to be able to maintain civil aviation, but it would be rash t4 give'a, 
promise at this stage which We might not, for reasoD.8 quite beyond 0111' oon~~ 
be able to honour. . .. 

There is one other point-as rega.rd8gliding. I do not think that we':ever 
laid down anyconPition that a charge for gliding must .be B,s. 10. ,an hpUf. I 
de:not think we went furlher than to say tha.t,qontrary to the"mp.chJIl.o~ 
optimistic figures which were suggested for. our COD.8i~J:a.tion. we. w~re ~Offt 
and beliey~thlLtRs.,10 an, 11-0~:r~~d ~:,~~~cj. to-.Ile ,the .n~ cll~~. 
1 thirik we 'put it forwaitlaiadVlce and I donot-thinlf it waslnad.e a "COndition, 



Sir. I am sorry that the Honourable· -Member feeJa he 0&IalGt 'Withdraw· his 
Resol"tion, but in the oiroumstanoes I have explained I am afraid we cannot 
~ptlit. 

THB HONOURABLB TRBPRRSIDENT: Resolution moved: 
" That this Coimoil1'eOOJllJDeJ1Ci to the Governor GenenJ In Counoll to take IlllJlledJate 

nepa, foDowing the eftmple of Eogland. to eD00lII'IIg6 ,he development of olvll a'fiatioD 
in India." 

Question ,put an,d Motion negatived. 
, l: 

DEFENCE OF INDIA BILL----o91Itinw. 
THR ~ONOURABLE THE PRESIDENT:' We shall Dow-proceed with the 

further discussion on the Oonsideration stage of the Defence of India Bill. 
THE HONOURABLE RA1 BAHADUR LALA RAM SARAN DAS (Punjab: 

Non-Muhammadan): Sir, I admit that in the present critical situation 
we must give enlarged powers to the Government in this time of emergency. 
But, Sir, I must say that the present Bill gives more powers than the Govern-
ment had in the Great War. Some people think the reason may be that the 
Government haR less trust in the public than it used to have. For instance, 

, the Bill before us has a clause regarding forfeiture of property. That is a very 
exceB8ive punishment, and for t.hat there is no appeal to the High Court. We 
know that people who misbehave, some of them are such experts that they will 
manage to go scot-free themselves while they get others involved. I know that 
that happened ill the last war, when the real culprits got off and are even now, 
walking about free while innocent people were punished for their guilt. These 
are the experts in evading the law. I hope that the assurance given here OD 
behalf of Government that these powers will only be used sparingly and in 
emergency will be kept up. 

Sir, I have expressed my views regarding the war and the services that we 
should render in my speech on the Resolution conveying expreBSion of sympathy 

4,P.M. 
with Poland which W88 moved by the Honourable the Leader 
of the House. I will not repeat those arguments simply to , 

save the time of the Counoil and wiU,eon1ine myself to certain observations 
which J did not then make. 

The debate yesterday reached length8 which it was not expected. For 
insta.nce, if I may say so, there was a campaign aga.inst Provincial Govern.: 
ments run by CongreB8 or non-CongreB8 Ministries. 'I vieW them with one' 
glass and by one test, naxnely, whether in thecircumstancee in which they are 
placed with difficult problems staring them in the face,they'hli'Ve acquitted them-, 
selves well or ill. To say, as my Honourable friendSyed Muhammad Husain 
observed tha.t he has no faith in the United Provinces Government is to deny 
faith in oneself. I am glad that the Honourable the Leader Qf the Ho~ and 
the Honourable the Commerce Member came to the rescue of these Gove~~ 
ment,s. I believe the time has come when we must all stand by the Govem-' 
mentsofitne provinceS d~ thiS war. I know, Sir, that e'VeryG(weroment 
is homaneand ia llabte'to err. I knowthti.t oertain Go-vemmenta:.have ened 
mOf'ethan' othe!8 -btlt It.bl:Son, 'ttf futd'that.the H01lOumbleSy8d; If_atomd 
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: [Rai"Babad_1AIa Ram Saran Daa.] 
HUB9in did not even spare the Punjab Government in which Sir SikSftdaio'. 
Ministry is working. Although it is a fact that the influence of the Punjab-
Ministry is dwindling down, there are othetProvinoial GovemmeDtB also 
wholeintJuence iI&lao going down fast, but. there. is no justiftcl'otion to colldemn. 
oatri«htall the Provincial Governments. Aa fali as .the Punjab is COIllCel'Jled •. 
even now without any persuasion or any eftort on behalf of various aa80Cia~ 
tions-whether they be Soldiers' Boards or IWkmy' information is that the 
supply of recruits is more than the demand, and I consider that a credit to my 
province which will always give a lead to other provinces in this respect. 

The Honourable 8yed Muhammad Husain belongs to the Muslim League 
Party and owes all~oe to Mr. Jinnah. He made certain obeervations, but 
he did not deny that he was expressing his personal opinion. Sir, Mr. Jinnah. 
on t·lle platfonn of the Muslim League observed--

THE HONOURABLE THE PRESIDENT: What have we got to do with 
Mr. Jinnah here? 

THE HONOURABLE MR. P. N. SAPRU (United Province.'! Southern: Non-
Muhammadan): His henchmen are here, Sir. 

THE HONOURABLE THE PRESIDENT: You please proceed with the 
Defence of India. Bill. 

THE HONOURABLE RAl BAHADUR LALA RAM SARAN DAS: Sir, the 
speech concerned the Defence of India Bill and 80 I think I am relevant in 
making some observations which of course are relevant to the question under 
~nsideration. Mr .. Jinnah was talking on the Defence of India. Bill. 

THE HONOURABLE THE PREglf)ENT: Thousa.nds of others outside the 
House are saying varioU8 things. 

THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB: The Muslim 
League cannot be treated. &8 thousands of others. I expect from such respon-
sible bodies reapoD8ible action. It cannot be said they are just like 33 million 
other people. They are the representatives of the people who count. I W8.8 
rather astonished to find that a member of the Muslim League Party went 
against the decision of the Muslim League, and 80 I would like to quote 
what Mr. Jinnah u.id. Before giving a final reply Mr. Jinnah said that all the 
1Iualim demands must be conceded before there could be a full and whole-hearted 
eo-operation of Muslime with Britain in this war, and among his 14 points he 
atreMed many things. The reply which the Honourable Syed Muhammad 
Husain gave to the House was not convincing at all. He W8.8 apuJcing for 
bimself. If he waa speaking on behalf of the League, I will feel pleased thai 
there was a change in the mentality of the Muslim League. 

Tn HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan): Change for the better? 

To HoNOURABLE RAl BAHADUB LAW. RAM SARAN DAB: That is for ,OU to judge. I want change for the better. Mr. JinDah haa said that they 
.. not eMWied witll the ProviDeial Aut:.o.omy whioh llaa been given to them u 



present. So, Sir, there is no need to discuss the ahOl'toominp of the Haq 
Government, the SWander Government, the Pant Government or any other 
.PI'ovinoial Govemment. ,This is a time of emergency and we should help Pro-
vincial Governments and help to end this war successfully. Therefore, I am not 
entering into any communal discUBBion. I know that the tension among the 
communities is on the increase. His Exoellency the Viceroy while addresaiug 
both HOU8e8 observed that in these times we must sink our differences an' 
unite to ~p the Empire in this emergency. My Honourable friend Mr. Sap,. 
said that the Jallianwalla tragedy was due to the Defence of India Act. I mut 
.y that it is not 80. At that time martial law was, in force and there was DO 
Defence of India Act in existence. 

THE HONOURABLE THE' PRESIDENT: It may be the Rowlatt Act. 
THE HONOURABLE RAl BAHADUR LALA RAM SARAN DAS: The Rowlat~ 

Act was not a def~nce measure. 

THE HONOURABLE MR. P. N. SAPRU: I was thinking of the Specill 
Tribunal. It was not under the Defence of India Act, but under the Martial 
Law Ordinance. 

THE HONOURABLE RAl HAHADUR LALA .RAM SARAN ,DAS: Now 
Mr. Sapru admit:6 that it was under the 'Martial Law OrdiWlllce, I want'.eQ 
simply to correct him. 

Sir, my Honourable friend Pandit Kunzru was asking for the associatiOB 
'Of non-officials in the War Supply Board. J know, ~ir, that we have three 
Indian officers as Ministers but they are officials and the public demand is that, 
along with the Indian officials, qualified Indiannon-ofticials should be &aBO-
ejated. If I rightly understood my Honourable friend Pandit Ktmml,hia 
request was that Indian non-officials should be associated with officials in times 
of emergency like the present and see how it works. Sir, I must also 881, 
that atthis time you require the full co-operation: ofan the subjects of Hie 
Majesty the King Emperor and no racial diBcrimination should be made, parti-
cularly during this time. I am eorry to observe, Sir, that racial discriminatio& 
is going on still. This morning answers to questions and supplement&ly 
questions of Pandit Kunzru proved that there is racia.l di8crimination being 
launched and supported by the Government. This thing, Sir, does htti"t·tIle 
feelings of self-respecting Indians. When yau make racial disdriihlnatiO!f, 
you yourself alienate the feelings of some people, and this is not the time ~ 
alienate feeling but to secure the goodwill of the people 80 that tIIey maybe 
a.ble to give you their support. I would therefore urge, Sir, that if you an 
giving extra allowances to Anglo-Indians '*00 join the Army, the 88me~. 
'cessions should be extended to those Indiit.ns ~g iu'tlN! Railwayor&!ly 
other Department offering similar aerviees: " . 

THE HONOURABLE THE PRESIDENT: What has that to do' with the 
Defence of India Bill ? 

THE HONOURABLE RAT B~UB Uu RAM SARAN DAB: Sir, with 
due deference to you, J must 8&Y, that the goodwill of the people is the grea.telt 
asset of the Government and if that is sacrificed, then of course there will Pe 
difficultiM which the Government will have to face. I 8&y that, Sir, becawie 
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I consider it my duty to bring before the Government anything which appea1'8 
to be wrong in the opinion of the public and &&keG· the Government to amend 
their step, which in my opinion is essential. As W &8 the Punjab is concerned, 
Sir, you will find that though this has been a fact in the past, the Punjab will do 
ita very best to render greateuervioes in thiawar. I would say, Sir, that in this 
time, if the war is expected to last for three years, it will be advisable to have 
more training of IncDa.na in the Army &8 well &8 in ita ~uxiliarybraneh88 in 
wmcb they can renaer aenice. I believe, Sir, that in this time the University 
Training Corps,. the Territorials and the Indian Militia ought to be expanded 
and people trained to discharge their duties with 88 much vigour and with 
equal efficiency with Europeans. You have given pUblicity by issuing an 
Ordinance that all Anglo-Indian and European boys who want to go to 
England should not be allowed to go without permission because they are 
wanted here for the Army and are likely to get King's Commi88ions in it. Why 
not apply the same principle to Indians &8 you do to them? Youoan expand 
the Militia. You can train them in other profeMions which are much needed 
for the pl'08eCution of the present war. And why put in this racial discrimina-
tion 1 Sir, it pains me to see this but I consider it my duty to tell you that 
to wound the feelings of Indians in these small matters and to show racial 
discrimination at a time of emergency like this (if you will pardon me for 
I&ying 80) is a great mistake. Even, Sir, the defeating of the Resolution movM 
by my Honourable friend Pandit Kunzru shows that, although Government 
eeem to have a lip 8ympathy with the expansion of oivil aviation, yet in practice 
they do not want it. That is the impression created. Sir, that Resolution 
oould easily have been accepted with a provi80 that as 800n &8 possible civil 
aviation would b&expanded. To defeat that Resolution, Sir, creates a BOrt 
of 8U8pioion in the minds of the public that, when people are offering them-
aelves for the Air Force, Government does not even express one word of 
I)'Dlpathy or give an &88Urance that, when the time comes they will tackle 
the problem with aU the force at ita command. Sir, the pity is, &8 I said before, 
that even thoee enth1l8iaatic young men who have offered themselves for 
en1istment in the Air Foroe Reserve to show their patriotism, the majority have 
not been accepted. That is not right, Sir,--to treat 80 shabbily those young 
men who have loyally offered their services to Government or who in other 
wotda bave ofimed their live8. The people who have been taking interest 
in civil aviation and advising these patriots to offer themselves, they must 
feel dejeoted when the o&r is rejected. I should say that when a qualified 
pilot offers his life to the Government, the Government ought to accept it. 
On the one hand they 88y they are stopping Anglo-Indians and European& 
fNm leaving the country because they are wanted in India, but on the other 
hand when Indians come forward for suoh recruitment their services are not 
accepted. 

Sir, I have made these obseryations in the spirit that at this hour the 
relations between the ruler and the ruled ought to be 80 good that by their 
full co-operation the need which you have in view of stopping undue aggression 
and helping democracy be fulfilled. I hope, Sir, that the Government will 
8e8 and will do its level befit to train people for the various professions 80 that 
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they may have an equal share or more share in the winning itSf the war which 
."., all wish. 

With these words, Sir, I win re4ume my seat. 
THE HONOURABLE MR. A. DEC. WILLIAMS (Nominated Offi.ci~l) : Silt 

my taak ip replying to thia debate has, if I may say 80, been enormously 
lightened by the speech of the Honourable the Commerce and Labour 
Member, to which this Council listened with 80 much appreaiation yesterday. 
There remain, however, a few 'poin1:8 with which I will endeavour to deal. 

,My Honourable friend Pandit Kunzru, at ,the opening of his speech, made a 
reference to what he described as the unreality of the atmosphere of the dis-
cussion on thia Bill in this Council. I must say that nothing, in my humble 
opinion, could have been more unreal than the attitude of the HonoUrable 
Pandit himself. The atmosphere in which the debate opened WIIB not one in 
which it was possible to convince oneself that this Council was discussing an 
~ergent measure in such an emergency as India has probably never knowu 
before. At times, during the debate, it occurred to me that a stranger, ac-
customed from year to year to the procedure of thia Council, might have 
imagined himself to be present at the discussion of the' second reading of the 
annual Finance Bill, an ooca.sion on which Honourable Membel'll are permitted 
to discuss on any subjec1:8 dearest to their hearts. 

The Honourable Pandit referred to an order recently' issued restraining 
Europeans of certain classes and ages from leaving India. That order, I may 
say in passing, did not apply to Anglo-Indians-

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): I did not say that. 

THE, HONOURABLE SlB DAVID DEV ADOSS (Nominated Non-Official): 
The Honourable Rai Bahadur Lala Ram Saran Das, the Leader of the Opposi. 
tion, said that. 

THE HONOUBABLE MIt. A. DEC. WILLIAMS: There is no racial discri-
mination whatsoever underlying thia order. The intention of it was simply 
this. In this emergency, India requires 11.11 ava.ila.ble manpower, whether 
European, Indian or Anglo-Indian. That manpower is required, not only for 
fighting, but for industry, commerce and technical purposes, and the intention 
of tbJ,s order was to prevent those who are moat likely to leave India from doing 
so. There was certainly no sinister intention behind the order. Nor was there 
any intention of thereby interfering with the normal progress of Indianization. 

It seemed to me that the speech of the Honourable Syed Muhammad 
Husain did introduce a note of reality, for he made the assertion, with which 
I hope this Council will cordially agree, that trust, to be of any value at all, 
mot be complete and unconditional. 

In passing, I will deal with one question which the Honourable Syed 
Muhammad Hoaain asked, which was, .. What would happen if a Provincial 
Government failed in the discharge of its duties under this Bill 1" The 
recent amendment of the Constitution reposes authority in the Central Gov-
ernment to issue instructions-reluctant as it would naturaUy be to do 80-
o Provincial Governmen1:8 in an emergency of that kind. 
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I may 8&y that it was rather disheartening ro me when I thought I MIl 

teally a good argument, namely, that 80 many of the IIlO4t stringeatpowera 
under this Bill have been entrusted to the responsible Provincial Governments. 
that argument appears to have recoiled upon me like a boomeiang. I ca.nnot 
II&Y that. 1 have heard much enthusiasm expressed during this deb8.telor tho .. 
responsible Governments. .. .. 

The HODmm.ble Mr. Kalikar suggested tbat80me aafeguardshould haye 
bee>n introduced into the Bill itself &B regards its working. It seems to me 
that clause 15, both taken litetally and in the spirit, &8 it should be, if observed 
by Government servants working the Bill, contains &8 much in the way of 
aafeguards as t.he Honourable Mr. Kalikar could possibly desire. It runa : 

... Any &uthority or person &oting in pursuance of this Aot ahall interfere with •• 
ordlilary &voo&tiOD.S of life &nd the enjoyment of property a.I little &I may be 00DI0XlI0Ilt 
'With the p111'pOIe of eD81Iring the publio eafety ........ .. 
Clause 1 ( further provides that, save &8 expressly provided, the ordinary 
mminal ano civil courts shall continue to function. 

The Honuurable Mr. Kalikar further inquired whether Provincial Govem-
.menta had been.consulted on the terms of this measure. I can 8ta~ that theT 
were so consulted. that for the best part of a year past, vario~ proposals f01 
war legislation have been sent to Provincial Governments in draft and their 
comments have from time to time been receiVed. . 

I now come toO my Honourable friend Mr. Sapru·--
T~ HONOURABLE Ma. HOSSAIN IMAM: Will the Honourable Mem-

ber throw some light on the opinions that he received ~ 
THE HONOUIU.BLEMR. A. DEC. WILLIAMS: It is not usual, Sir, to 

disclose confidential corr~pondenoe between the Central andProvinoial 
Governments. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Can he not 
pve us some information without mentioning the name of any Provincial 
.Government ? .. 

TID: HONOURABLE MR. A. DEC. WILLIAMS: I am afraid not, Sir. 
TUE HONOURABLE MR. V. V. KALIKAR: I will ask whether the Pro-

vincial Governments agreed to the proposals contained in this Bill 1 
THE HONOURABLE SIB DAVID DEV ADOSS: Even that is not dis-

closable. ' 
TUE HONOUJUPLE MR. A. DEC. WILLIAMS: I now come to my 

Honourable friend Mr. Sapru--
TUE HONOURABLE MR. V. V. KALIKAR: I am sorry 00 ,say tbac 

my Honourable friend has not given any reply to my question. 
'l'HB HONOURABLE THE PRESIDENT: He is not bound to give -1 

~y. . 
THE HONOUll.ABLE MR. A. DEC. WILLIAMS: At one stage of the speech 

of my Honourable friend, I was cast into the greatest dejectio~by the gloomy 
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pictm;e w~ch he drew of the judiciary of this country. This, however. was 
~~y ,~pellcd by the fact that he announced that the United Provinces 

. ty mean well.. lrearteMd by t~t thou~ht, I pass on to a guestion 
which the Honourable Mr. Sapru asked In relatIOn to thr. rule imposing res-
trictions on prooeuions. He inquired why sectJ:on 144 of the Criminal 
Procedure Code did not give us all we want. That was oon~ideredat the 
time when this rule was drafted. The difficulty found as regards section 144 
was that an individual order in each case by a magistrate is required; whereaS 
t1ndel'the rule it will be possible to issue general orders. 

The H~nourablc Mr. Hossain IDlADl made certain suggostions and asked 
certain questions. He sugg<'sted that several undertakings should be given 
by Government. I have not noted them all down, but I did note that the 
first three or four of them are entirely covered by the undertaking which I 
gave at the beginning of this debate that Government would instruct its 
offi~, and request Provincial Governments, to observe the greatest care a~ 
circumspection in the working of the drastic provisions of this Bill. . 

A further suggest:on of my Honourable friend was that some ncb arrange-
ment might be set up as oonsultationwithle&ders of Parties on the rules-I 
presume after they have been made, because naturally delay could not be 
~lerated in issuing them. Well, Sir, I do not exclude that possibility; but 
I am not in a position to give an undertaking on the point. I can, however. 
promis~ that Government wlll consider it. 

His last suggestion, that a kind of "progress report l> on action taken 
imder the Ordinance and Rules should be laid before the Legislature, is, I fear, 
quite impracticable. There will be an enormous mass of orders of every 
description passed under these rules and the labour involved in collecting 
them and laying them on the table would be quite impossible to carry out. 
But it seems to me that there is one safeguard. After all, it is indiscreet or 
improper action-of which I hope there will be little-but it is action of 
that character-which· attracts most attention, and surely Honourable 
Members will speedily come to know of instances of that kind through their 
(\onstituencics. 

The first question that the Honourable Member asked-as to what 
control can po88ibly be exercised over Provincial Government,s..;..;...hae 
already been answered by mc. His second question, which rai~s very pro-
found iB8ues, is whether a Governor aoting under this legislation will aot on 
advice, in his discretion, or in the exercise of individual judgment. I can 
only say that, as in the case of action under any other enaotment, it will 
depend on the subject-matter with which the Governor-which under 
the Constitution Act means the Provincial Government-is dealing. 

THE HONOURABLB RA.r BA.1IA.DUB LALA. RAM SARAN DAB: But under 
this Act the powers of the Provincial Governments will be greatly restrioted. 

To HONOttBABLJI Ma; A; DBC. WIT..LIAMS: It will depend on the 
subject-matter. If the subject-matter attracts, for instance, the lpecial 
l'eIiponmbiliti .. of the GoVerDOI' he will aot in hia individual judgment; One 

p 
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m1l8t read tile Act with the COD8tituti~n Aot and draw one's own boncmaion.--
It is quite impoesible to give a categorical answer to taat question. 

WeD, Sir, I "ve DO more te say. I can onlyoommend this Motion 
to *he Cbunoil and I hope that there wiD be 110 dissentient vote. 

TaE HON(luBABLE TBB PRESIDENT: The Question is : 
.. That the 1111 to provide for .peoial meMUl'ellto eDB1Il'e the pablic ufety and in' ........ 

aDd the defence of British India and for the trial of certain ofienClell, 88 paued hy the 
ter'Wft A.laembly, be takeo into coaaideratic:a." 

The Motion was adopted. 

THE HONOURABLE THE PRESIDENT: Honourable Members, at this 
stage it is Unpo,Wble to go through the second and third reading of the Defenoo 
of India BID. Also there are several other legisla.tive measures down for 
diepasal1lociay.·Aa ii ia DOt peeaible to <leU with. aJ1 that bUfJiD.e88 before 
~hia .eo.ncil. MljOUlD8 tod&y I think that this iu .. oonveruent time to adjourn. 

The Council then a.djeurned till Eleven oftbe Clock on Wednesday, the 
27th September, 1939. 




